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MOTION RE Tl IE SITUATION
ARISING OUT OF THE RECENT
COMMUNAL DISTURBANCES IN

AHMEDABAD AND OTHER
PLACES IN GUJARAT— contd.

[THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) IN THE CHAIR]

SHRI G. H. VALIMOHMED MOMIN
(Gujarat) i Mr. Vice-Chairman, my
predicament of sadness can be summed
LID bv this coun!eti
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SHRI G. L VALIMOHMED
MOMIN: I shal reply to you when you
make a speech. Don't interrupt me please.

KUMARI SHVNTA VASISHT : I am
not interrupting; I am telling you what you
should have done long ago.

SHRI G. H. VALIMOHMED MOMIN:
When I am on my legs and you speak also,
it means interruption. I am not going io
yield to your interruptions.

KUMARI SHANTA VASISHT: You
should nave do le this long ago. It is now
too late in I he day.

THE VICECHAIRMAN (SHRI M. P.
BHARGA/A) : Order please.

SHRI G. H. VALIMOHMED
MOMIN: Mr. "* ice-Chairman, it is with
anguish and gr ef that I have risen to
speak, and 1 ;m very glad that Mr.
Vasavada and my other colleague except
the Jana Sangh Members and now the non.
Member, Kumari Shanta Vasisht, do sha e
the grief, the shame and humiliation at the
butchery that taken place with no action
on the part of the Gujarat Government and
the complete failure < f their police
machinery and complete failure of their
Intelligence Department. T1 ese are not my
words but the words ol everybody.
Otherwise, why should Mr. vlorarji Desai
have gone to fast unto dead to atone for
the sins some of the people of Gujarat had
com-
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I mitted against the minority community I
in Ahmedabad?

{Interruptions)

I will come to you later, but I have to
single out you also.

Now Mr. Vasavada said—he may be
right as far as his information is con-
cerned—that he had received only 150
compensation applications. May I add to
his knowledge that in the office which I
run for relief work I have got 5,000
applications for compensation cases? Mr.
Vasavada nas referred to a particular
number of people killed. May 1 tell this
hon. House that it does not include those
17 persons returning from the Khwaja
Ajmer fair who were butcnered at Ambala-
yasan by stopping the train and who
included three ladies? He has not said a
word about those who are butchered at
Sabarmati, at Ranip and at Kali. May I
draw his attention to this also that on the
18th, when the riot took place, there was
no curfew? Until tne 19th tnere was no
curfew. And if on the 19th the curfew was
imposed, it as imposed within tne walled
city of Ahmedabad and not throughout the
municipal area of Ahmedabad, with the
result that the worst holocaust and the
worst acts of bar-baris—murder, loot and
what not—took place. These are the words
of Badshah Khan

T A qE AL T T F g
No action was taken. Even then I am fully
supporting the Government. What
happened in Ahmedabad is not all. It has
happened in Kheda, in the land and birth-
place of Sardar Patel, whose son and
daughter are the hon. Member* of this
House. It nas happened in Kheda where
our elderly statesman, Shri T. K. Patel, an
hon. Member of this House, happens to
reside. Now I am not relating all the facts.
I am conscious that now I am replying
particularly to Mr. Vasavada giving him
all this additional information. Probably he
may not be knowing all this, and I am just
adding to his knowledge in this regard.

Now Dr. Antani has come out with a
theory, irresponsible and mischievous,
that Mr. Yunus Saleem came with silver
bullets.

DR. B. N. ANTANI (Gujarat): Thank
you for the compliment.
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ISHRI G. H VALIMOHMED  to the temple to dispel the misunder-

MOMIN : That is no compliment. If Dr. j
Antani could prove his allegation, then
Mr. Yunus Saleem should go, and if he
cannot prove his allegation against Mr.
Yunus Saleem, then Dr. Antani should go
for creating an atmosphere of this kind.

Then, Sir, I am to reply also to Mr.
Rajnarain. He began well but ended in
his true Rajnarain style. He did not
demand the dismissal of the Gujarat
Government: on the contrary, he
demanded the dismissal of the Indira
Gandhi Government. Suppose I demand
his dismissal, it is even difficult to
remove him from tnis House because he
is so hefty. Anyway since he is not
present and he had begun well, 1 only
appreciate the first portion of his speech.

Then, Sir, Mr. Bhandari spoke about the
Ahmedabad riots in  his own way. Now I
want to draw his attention to the fact that a
riot took place near a medini, which is 65
miles away from Ahmedabad. The medini
is received in its course by the non-
Muslim residents also.  This medini is
not of Muslims alone. This medini
consists of a dhohi jamat and Dhed jamat.
As a whole they are Hindus and Muslims.
This medini consits of the whole Harijan
jamat and their leader is there. When they
reached the shrine, there the people take a
pledge, the Muslims, and the non-
Muslims known as Dheds. There are two
mujavars; one is a Hindu gentleman and
the other is a Muslim gentleman. Then
each member of the communities,
because of the sufistic secular ideal, they
throw flags on the tomb, and in ninery nine
cases it is the Dhed flag— Dheds are one
of the most oppressed and suppressed
class—wnich sticks on tne tomb. Then
the peop'e shout, "Here is the saint who
has showered his blessings on the meanest
of tne mean." This is how it goes on, and
then the community is treated. This is an
annual fair and this medini was
inaugurated by one of the Ministers of the
Gujarat Government, Mr.  Chimanlal
Patel. This is an annual affairs and the
cows of tnis Mabharaj are venerated. The
Maharaja is inside the temple and these
COwWS returned at the same time. But
unfortunately some of the cows strayed
into tne procession kicking about, and
tney were to be warded off.

Now this created a misunderstanding.
And when tnis misunderstanding arose
immediately the Muslim leaders run

J

standing. Mind you, what had taken place
was outside the temple walls where the
other sadhus with their gkamghas and
chillums were sitting. It had no reference
to the sahdusv/ho sat inside. I have given
in writing to Shri Jairamdas Daulatram tnat
this medini is of this type. The medini takes
out a rathjatra and when it passes the
mosque, the Muslims come out of the
mosque and they pay respects to this
Maharaja and this Maharaja gives money
to tne mosque. This is the secular character
of this medini rath jatra. Now, what
nappens is that that apology was not
accepted and why was it not accepted?
Because one Jaggara—Jaggara means of
quarrelsome person—happens to be Secre-
tary of the local Jana Sangh of Ahmeda-
bad. The Hindu Raksa Samiti . . .

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : To whom was the apology
tendered ? To the Sadnus or to the Maharaj ?

SHRI G. H. VALIMOHMED
MOMIN: What to do; you will not take
us inside.

SHRI SUNDAR SINGH BHANDARI:
The question is, where did this Jaggara
come in tne picture?

SHRI G. H. VALIMOHMED MOMIN:
Because the Jaggara was on the scene to
create Jaggara. You have seen the havoc
and you cannot escape the blame. The
Hindu Raksha Samiti people come and . .

SHRI SUNDAR SINGH BHANDARI -
We cannot accept a wrong charge.

SHRI G. H. VALLTMOHMED
MOMIN: You can verify and 1 will
correct myself. If 1T am wrong 1 will
apologise and you should also apologise.

Mr. Vice-Chairman, if this apology had
been accepted things would have been
over. One Amubhai Shukla, a Congi ess-
man comes to the Mpharaj and says:
ag fmfl F adhl FEAF AZ FAI
I
Mr. Jamuna Shankar Pandya, President of
the City Congress, comes and asks the
sadhus to get out. The Muslim leader?
waited till midnight and they were not
taken by the police there and the sadhus
said—I am not talking of the reverend
Sadhu who is still revered among the
Muslims—the outside  sadhus  said
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nothing doing a id the result was that the
Muslim leaders had to leave that place because
they were being surrounded by the sadhus.
Then it starts on the 18th. I ask you : if your
temple or a church or any place of worship is
desecrated you say it is very hurting then
equally you have to accept this position. On
the 18th night at Khadia the mosque is
descrated and what do the people of Khadia
say? They say this is the Stalingrad, the
stronghold of RSS and Jana Sangh.

SHRI SUNDAR SINGH BHANDARI:
Is that so? Could you tell the House who got
elected from Khadia to the Municipal
Corporation ?

SHRIG. H. VALIMOHMED MO-
MIN: I will si ow you from the papers I will
give you t le facts. Next morning on the 19th..

(// terruptions)

That is how this, happens. It is you alone who
are shoutini’; it is the guilty people's mind.
The rest tre quite sympathetic.

SHRI SUNDAR SINGH BHANDARI: Who
got elected from Khadia? That will show what
you say is correct or not.

SHRI G. H. VALIMOHMED MOMIN: I
am giving you incontrovertible farts. Mr. Vice-
Chairman, Sir, nent day things happen. This
very Minister returning in the ¢ vening from a
programme, who had inaugunted this Medirii
told me Mr. Yunus Saleem and the
Parliamentary, Secretary, Anw-ir Baig: 'when I
was returning on t le 19th evening my daughter
told rr; how holy has come up now' and the
Minister asks whether this is holy day. He
<sked the constable what was happening ind he
says: the city is burning from th; 18th and this
is the 19th and no curfew is imposed. He says
he rushed to the C. M's house and asked: are
you aware of all this? And he says yes. Be it
noted that on the 18th all the GPCC members
were a sembled at the Congress House but
none of them cared to go even to the temple o
see or do anything to stop these things. There is
nothing on record. But if 3ny such thing had
been done I will bi too glad to hear that. Now,
it has happened in Baroda; it has happened in
Pal .npur; it has happened in various places and
why has it happened? 1 will come tc that
afterwards but this
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question has also a political aspect. I will
come later on to the Jana Sanghis and other in
detail but this has got a little political aspect.
And that aspect is one, Mr. S. K. Patil,
defeated in his own Bombay town got an
asylum in Gujarat at Banaskantha and there he
propounded a theory of coalition with
likeminded poltical parties, Swatantras and
Jana Sanghis and today we see them all sitting
together. His dreams have come true.

s\ geae fog W T AWt &
ATTHAIO | A q24 2060, T M FT0A
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SHRI G. H. VALIMOHMED MOMIN: It
is a fact. When the minority leaders Jagjivan
Ram and Fakhruddin Ali Ahmed cautioned
and wanted clarification from President
Nijalingappa as to what was going on, action
is not taken against Mr. Patil but action is
taken against them just like the case of
Muslims who have become the victims of
butchery and oppression because of this axis
that was going on.

Now I come to the other thing. It is Mr.
Peerzada who sends a telegram to our beloved
Prime Minister and the words are 'we are
being slaughtered like animals and our
property destroyed like anything. Please send
the military.' Ultimately all hopes failed to get
any police protection and like the father of my
community who was nothing but a mirage to
Gujarat, the birth place of Gandhiji, nobody
came forward to lay down their lives. None
came forward to tell the people: what are you
doing ? This is butchery. And where did all
this happen? In the labour area where the
INTUC is most powerful and who did it? The
lower elements of the society. But why was
not any information given and if any
information was given why was no action
taken? 1 will come to the sequence of events.
Mr. Peerzada sends this telegram. It was good
of the Prime Minister, it was good of the hon.
Home Minister, Shri Chavan, to take interest
because it concerned the very existence of the
minority community.

SHRI BHUPESH GUPTA (West Bengal) :
Mr. Vice-Chairman, there is a feeling on this
side that Mr. Shyam Dhar Misra has not got
out of the habit of the Treasury Benches.
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SHRI G. H. VALIMOHMED MO-
MIN: Then in the military cantonment
area it is a tragedy that one of the inmates
of the Ashram had to suffer. That is
Ghulam Rasool Qureshi. The mob went to
Gandbiji's ashram but was the police there
? No. It was good of the ashramites to
creat a ring around him and stake their all
for saving him. I salute them for that and
Ghulam Rasool Qureshi was saved. But
was his son saved who happeneed to have
married a Harijan girl, a completely secular
marriage according to Mr. Mohan Dharia
but to which I am apposed?

SHRI K. S. CHAVDA (Gujarat): She is
not a Harijan girl, my friends.

SHRI G. H. VALIMOHMED MO-
MIN : All right, I will correct myself. She
is a Hindu girl. (Interruptions).

SHRI K. S. CHAVDA: You are mis-
leading the House. Don't mislead the
House. You said Khadia was the
stronghold of RSS but has it any member
in the Gujarat State Assembly ?

SHRI G. H. VALIMOHMED MO-
MIN: I will come to the Gujarat State
Assembly. Mr. Chavda, just as I represent
the minorities you also represent the
minorities. Let it be well known. I am
referring to the cantonment area. Why was
the Commer Hostel, a purely Muslim
hostel in which non-Muslim boys were
there ransacked completely and the boys
had to flee for life? Where was the police
then? Not only that. Mr. Chinoy of
Bombay Garage said he had to flee for his
life. It was not only in the bank area but I
am talking of the cantonment area where
the Ministers are there.

Now coming to the sequence of events
there are three things that had preceded.

One is the Al Agsa mosque.
THE VICE-CHAIRMAN (M. P.
BHARGAVA) : You have taken 15

minutes.

SHRI G. H. VALIMOHMED MO-
MIN: Let somebody give me time. It is
my own people at Aﬁmedabad and I come
from Guja rat and I am the lonely Member
sitting on this side.

[RAJYA SABHA]
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SHRI G. H. VALIMOHMED
MOMIN: You are also my people, I
agree. Now I come to the Quran affair.
When the Quran affair happened it
happened before my house. My people
were beaten up at midnight. I told to Mr.
Morarji Desai: this is the telegram. He
said if there was anything you don't put it
here. He was then my leader and I
respected his wish. And besides the
honour of Gujarat Government was my
honour ano even today it is so.

AN HON. MEMBER: It is not so now.

SHRI G. H. VALTMOHMED MO-
MIN : It is. You outsiders have no business
to interfere in our internal matters.

And believe it or not I was the one man
in Ahmedabad to say: who has the
audacity and cheek to sell Quoran in the
lorries? But that Muslim is not being
found. Then came the other a'fair; it was
about tht loudspeaker. Even in the
Governor's meeting, even in the Parlia-
mentary Secretaries’ meeting, because the
time was over, it was not done.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : Mr. Momin, your
time is also over.

SHRI G. H. VALIMOHMED MOMIN:
I have not come even io the conclusions. I
cannot help it. You have to permit me.

THE VICE-CHAIRMAN (SHRI M. P.
BHAJRGAVA): No, no.

SHRI G. H. VALIMOHMED MOMIN :
All right; let mc have a few minutes and let
me finish it. This i< very impor-j tant,
very heart-burning. But 1 do not j want to
disturb the good work done by Khan
Abdul Ghafiar Khan for restoring peace. 1
still know there is %lodwﬂl among my
Congress members wherever they may be
sitting. We want peace; we shall establish
peace and keep the pledged word wc have
given to Mr. Morarji Desai. It was the
Muslim leaders he said who have taken
the path of peace and we shall work in that
path for peace. Now, coming to these three
mcidents, I can understand that the Chief
Minister was I summoned here by the
Prime Miiister or
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requested to come here, whatever it ma> be.
The Home Hinister went to Ahmedabad. I
thank hirn for his visit. The Prime Minister
makes in air dash from Kohima. I feel grateful
to the Prime Minister for showing concen at
the butchery that was going on. With out even
taking a cup of tea she vent to he Jagannath
temple and asked a plain question : Where is
tne temple which his been desecrated? Also,
where is the mosque that has been desecrated
befoie the eyes of the police? The police statio
o is like this and the houses were burnt like
that. The mosque is like this and the horses
were burning like this. What more tes' imony
do you need than the testimony o Badshah
Khan himself? He said that tbe Government
had failed. Now, are our M jslims devoid of all
sentiments or the Muslims of any country. It
has had a direct bearing on the Rabat issue.
Because 'lie feelings wsre so rutled, quite
naturally \ e got the treatment known as rebuff.
Tn due course, the Ahmedabad riots were
quelled. If the military had acted or if the
police had acted or even if the riot scheme was
enforced, it could have been quelled
immediately. Nov/, Sir, two words only rem
lin. What are we to do for the protect DIl of our
life ai:d property? Wnat are we to do with the
Hi-tendi a Desai G “ernment ? It is a Congress
Governm ;nt. We do not want to topple it. We
d- not want to go from the frying pan to “ne
fire. There is the Swatantra Pa'ty. There is no
socialist party or any other party of leftists.
After what has been done, were the anti-social
elements arrested? Even three days back I read
in the papers that two truck loads of
ammunition were caught hold of. After all
thesj, two truck loads from Bapunagar wee
seized. Therefore, I demand nothirg but justice
from the Hitendra Desa Government. I do not
want any political party or any individual to
fish in troubled waters.

THE VICE-l CHAIRMAN (SHRI M. P.
BHARGAVA) : I have to do justice to
Members.

SHRJ G. H. VALIMOHMED MOMTN :
On I minute more. I want to assure them itiat
whatever may be our differences on t ie
question of this Congress or that Congre;;, 1
stand for the promotion of peace. I stard for
Hindu-Muslim unity. I stand for respecting
your temples, whether you respect my mosque
or not. I shall respect them because:
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As a little soldier I am on the side of
Shrimati Indira Gandhi as far as the Congress
is concerned. 1 am proud of this moment and
1 convey my thanks to all sections, except a
few, including my own people for the concern
which they have shown, for the sympathy
which they have shown and for the goodwill
they have shown. 1 am personally grateful and
I convey our thanks to our Prime Minister.
The answer she has given for stamping out
communalism is democracy, secularism and
socialism. The fate of others is they will be
thrown into the dustbin of 'history. The
leadership and the programme of Shrimati
Indira Gandhi is a victory for victory and a
defeat for defeat. I conclude by saying

Thank you very much.

SHRI K. P. SUBRAMANIA MENON
(Kerala): Mr. Vice-Chairman, in a debate of this
sort, it is necessary that we should be clear
about the facts, the dominant features of the
situation. Secondly, we should analyse the
reasons for this phenomenon, not merely the
apparent and immediate, but also the deep-ro-
oted and the latent reasons which cause
communal riots. Certainly we must also chalk
out a way so as to prevent them in future. Now,
it is admitied on all sides that the Ahmedabad
tragedy was one of the most ghastly occurrences
in the history of our country since
independence. What are the dominant features
of this tragedy? In my opinion, the Ahmedabad
tragedy is not an isolated phenomenon. It is the
latest, the most grotesque and the most
gruesome of the incidents which have been
going on in this country for the last few years.
We have had Ranchi. We have had Meerut. We
have had Nagpur and we have had Indore.
Ahmedabad caps it all, with the most extensive
destruction of life and property, with the most
gruesome exhibition of inhumanness etc.
Ahmedabad is a landmark in the, occurrence of
communal disturbances in this countiy. The
second feature of the tragedy is that the
premonition of the coming events was there.
The authori-1 ties in  the State should have
been alert.
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In fact, it has been pointed out in the ,
press as well, I think, in the Home I
Minister's Consultative Committee, that
the Government of India themselves had
warned the Gujarat State Government as
long ago as may last of the possibilities and
probabilities of a communal situation
arising out of the prevailing tension in the
State. Now, there is a State Government
which absolutely refuses to take note of
the warning given by the Government of
India and which, on its own, should have
found out what was going to happen or
what was happening, but it refused to do
it. We must find out the reasons for that.
The third and the most important feature
of it is this. It is particularly rather tragic
for people like us who believe in the
destiny of the working-class that the class
which should historically and objectively
be the guardian of the unity of the people
and which is the most consistent, persistent
and intrepid opponent of racial, religious
and communal obscurantism, itself has
been the object or, the victims of this
communal poison. Now this is a tragedy
which is more serious than the occurrence
itself. It has got very serious implications
for the future of our country, not merely
for Ahmedabad. We saw it in Indore, we
saw it in Nagpur. This is a situation which
calls for special heart-searching by the
leftist parties themselves.

The fourth feature of this situation is
that communal incidents in the country are
in inverse proportion to the level ot
political consciousness or the level of the
leftist and democratic movement in the
country. You would have noted that the
communal incidents took place in
precisely those areas

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You may continue after
lunch. The House stands adjourned till 2
P.M.

The House adjourned for
Iunch at one the clock.

The House reassembled after lunch at two
of the clock. THE VICE-CHAIRMAN (SHRI
RAM NIwAS MIRDHA) in the Chair.

SHRI K. P. SUBRAMANIA MENON :
Mr. Vice-Chairman, I was referring to
the correlation between the development
of the democratic and left movement in
the country and the incidents of the com-
munal riots.  As you would have seen
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i from the records, it is clear that the location

of communal disturbances is increasingly
in places where the left movement and the
democratic movement is weak, and this
has got a lesson for all of us who have got
the integrity of the country, the unity and
the solidarity of the people at heart, and
that lesson is that the only antidote to
communalism is development of a rational
movement of the people based on
scientific principles and opposed to all sorts
of obscurantism, religious, communal or
even moral. Therefore, those who have got
the unity of the people, the development of
the economy and the solidarity of the
country at heart should strive hard to see
that the people are led through channels
which are scientific in thought, which are
rational in action. This is one of the ways
of overcoming this phenomenon.

The fifth feature of this situation is that
the riots, as we have seen in Ahmedabad,
were not just accidental, were not the
result of sudden emotional upsurge but
have been in a way planned and well
directed. This is clear from some of the
press reports. Here is Mr. Ajit Bhattacha-
rjea of the Hindustan times, he says :

"Areas of mass pillage and arson were
horrifying, but far more sinister weie
specimens of pre-planned, selective
destruction. On many roads,
especially in the suburbs, where the
communities were intermixed, every
house and shop belonging to a Mus-
lim had been gutted. It was as if they
had been marked in advance.".

This is a serious situation. It is not as if
the whole thing was done in spur of the
moment, but planning had gone behind the
whole messacre by some people whoever
they may be, who were interested in seeing
that these incidents were utilised for the
destruction of the minority community.

SHRI G. RAMACHANDRAN
(Nominated) : If you are sure there was a
plan, that it was very carefully arranged
and everything, then who did 1t? If there
was somebody, who was it who did it ?

SHRI K. P. SUBRAMANIA MENON :
I will tell you of course. This question Mr.
Ramachandran has asked. Some of the
reports suggest that the R. S. S. and Jan
Sangh were behind this. For example, in
the Hindustan Times report
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it has been pointed out: "Two days before the
temple incident, Mr. Balraj Madhok, the ana
Sangh leader, was warning Ahmedabad
citizens of an 'inevitable' Pakistani attack on
Gujarat while casting d aibt on the loyalty' of
Muslim leaders '.

SHRI NIRANJAN VARMA (Madhya
Pradesh) : He has not incited anyone.

SHRI K. P. SUBRAMANIA MENON : In
any case [ will have to go by press report.
Again t has been said :

"According to local reports the first cases
of ars< n after the Jagannath temple incident
occurred after some time, in a locality some
distance away in whil h the Jana Sangh and
RSS organ sation is particulariv strong."

SHRI SUND, IR SINGH BHANDARI:
This was what Ar. Momin was referring to.

SHRI K. P. SUBRAMANIA MENON:
I have no idea ; bout Ahmedabad. This is
what has come i ihe press repor'. Tt has come
in theHirdustan Times ...

SHRI NIRANJAN VARMA: That may be
Karanjia pre: s also.

SHRI1 K. P. SUBRAMANIA MENON: It
has come in Hindustan Times.

AN HON. MEMBER: It is not a Muslim
paper ?

SHRI K. P. SUBRAMANIA MENON: 1t is
run by Mr. Birla whom you all revere. We ¢ o
not revere hirn. This is the thing. This
particular feature is that this has bee 1
preplanned.

Again, here ; another thing. Shrimati
Manjim Bai wh( has given a report about
these incidents in this paper...

SHRI SUNDAR SINGH BHANDARI :
Which paper ?

SHRI K. P. SUBRAMANIA MENON : It
has ome in "Secular Democracy", editor
Shrimati Subhadra Joshi. She has given
extracts from certain Gujarat newspa ers. Here
the translation oftheGujarati extract says:

"Ratan Lal Gupta on behalf of Hindu
Dharma Raisha Samiti announced
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through this handbill a public meeting on
19th September at 7 p.M. It talks of the
Muslim communalists, insult to Hindu
temples and scriptures and calls upon people
to join the meeting in large numbers to hear
of the future programme.".

Again in another handbill issued without name
or anything it says:

"It rouses the Hindus to action for:
Dharma Yuddha (Righteous War) when
Hindu religion is being dishonoured and
facts are sought to be superseded. It calls
upon Hindus to give all cooperation in the
programmes of Hindu Dharma Raksha
Samiti and to boycott economically and
socially the community whose members
have dared dishonour Hindu religion".

Again, we have known about some of the
speeches which the Jana Sangh and the RSS
leaders have made especially suggesting that
the Muslim people should become what is
called part of the Hindu nation.

SHRI SUNDAR SINGH BHANDARI:
No, do not try to mislead.

SHRI K. P. SUBRAMANIA MENON :
You subscribe.. ¢

SHRI SUNDAR SINGH BHANDARI:
Who told you ?

SHRI S. K. VAISHAMPAYEN (Maha-
rashtra) : They want Rama and Krishna to be
adopted.

SHRI SUNDAR SINGH BHANDARI:
'Indianisation' has been said.

SHRI K. P. SUBRAMANIA MENON :
And there have been insinuations that the
Muslims are net loyal to India and that they
should be treated as aliens in this country.

SHRT SUNDAR SINGH BHANDARI: It
has not been said.

SHRI K. P. SUBRAMANIA MENON :
This has been said in many places.
{Interruptions) I do not understand Hindi. You
sepak in Hindi. The last point that 1 want to
make is that the Gujarat Government had
signally, miserably failed in quelling the riots.
Here again, 1 will go through the Hindustan
Times cuttings.

SHRI S. K. VAISHAMPAYEN:
Whose paper is that ?,
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SHRI K. P. SUBRAMANIA ME-
NON : The cuttings of Hindustan Times.

AN HON. MEMBER: He wiH quote
Mrs. Subhadra Joshi now.

SHRI1 K. P. SUBRAMANIA ME-
NON : It has been said—

"For the first two days, the Gujarat
Government did not take any action
to curb the riots.".

Not only that. What needs to be looked
into is the role of the Government.

"Not only did they not mitigate the evil
influence of rumours, but have also
turned a Nelson's eye to wards those
out to create trouble. During this
period, whenever the custodians were
approached for help by the harassed
citizens, the reply invariably was
something as follows: 'Do not panic'.
People are a bit angry. They will be
all right after letting out the steam.".

Again,

"Houses were burnt in the neighbour-
hood of several police posts and the
police looked on helplessly on the
plea that they were under the order
not to use force.".

This is the miserable situation. The
police was not initially called out to quell
the riots and even when they were called
out. they were not asked to act at all, they
were to take a soft line. This is a criminal
neglect on the part of the Gujarat
Government and this has to be looked into.

Let us consider what are the reasons,
the immediate and the more deep-rooted.
In our opinion, the immediate reason for
these riots to take place and for the
Government of Gujarat to keep quiet
initially was that the Gujarat Government
itself was psychologically conditioned to
tolerate communal parties and communal
influences and communal riots because it
is politically aligned with the Jana Sangh
and the Swatantra Parties. This is a fact.

SHRI NIRANJAN VARMA: What
about Jagatdal ?

SHRT SUNDAR SINGH BHANDARI:
This is an innovation.

SHRI K. P. SUBRAMANIA MENON:
act of history,  of politics
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Every one knows that the Government of
Gujarat was aligned politically...

SHRI NIRANJAN VARMA: [
asking you about Jagatdal.

am

SHRI K. P. SUBRAMANIA MENON:
Secondly, the leaders of the communal
parties and the RSS were spreading all
sorts of rumours and stories to incite the
passions of the Hindus, to incite the
religious susceptabilities of the Hindus, to
attack the Muslims and the newspapers
were also there. Even I should say thai the
All India Radio was ready to broadcast
without checking a rumour that the city's
milk supply was poisoned. Even the All
India Radio was used to incite communal
poison.

AN HON. MEMBER : Mr. Gujral's
radio.

SHRI K. P. SUBRAMANIA MENON :
While this may be the immediate reason,
there are more deep-lying, deep-rooted
reasons. As you know, Sir, the bourgeoies
caiss which rules this country is already in
a crisis and in order to divert the attention
of the people from the burning problems
of the country, then-existence and their
struggle, these things are resorted to, by all
sorts of subterfuges, to divert their
attention and to channel it through
destructive and disruptive channels, and
communal riots are one of the actions
through which they achieve this end. We
have seen; we have heard, for example,
Mr. Chavan himself admitted in this
House that the Shiv Sena is part of the
conspiracy of the big business in Bombay
to destory the working class movement in
Bombay. Simi the case with the
communal disturbances in other parts.
This is a part of the conspiracy of the big
business in this country to divert the
attention of the peop'e, to divide the
working poeple and to disarm them in
their strug le against the ruling class. That
is why in the period of economic crisis, in
the period of mounting unemployment, in
the period of rising prices, the communal
incidents are also on the increase because
this is an easy way of the bourgeois—
landlord class to divart the attention of the
people from the binning problems which
they face.

Therefore what should be our approach
to the solution of this problem? Tf you
think of it more rationally, more scienti-
fically, there can be no solution to the
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problem of communal disturbances as it is
seen in itistory that even in the developed
capitalist countries the comunal disturbances a
¢ the order of the day, because capital sm can
exist only by dividing the people on racial,
communal, caste or other lines, by dividing the
unity of the people. We have seen in America
how the minor ty Negroes are oppressed. We
have recent y had instances of communal
disturbances in Northern Ireland and such
other parts of that country. Therefore this is
part of the capitalist mechanism of adjusting to
the needs of capitalistic exploitation of the
people. Therefore, unless the verv basis of the
society is changed, unless the basis of the
landlord-capitalist rule is eliminated from the
country, there can be no lasting solution. But
at the same time, governments, parties and
moven ients which are loyal to the unity of the
ountry, which are loyal to the unity of thi:
people can exert-..

SHRIS. K VAISHAMPAYEN:
Secular ones.
SHRIK. SUBRAMANIA

MENON : Considerable pressure in preventing
the. e things, as we have seen from what is
lappening in West Bengal. In West Benga;
though there is a strong Communist mi
vement, leftist movement, there also
communal disturbancss occur and the
Government there is in a position, has the will,
to put down the disturbances with an iron
hand.

SHRI K. S. CHAVDA : Tt took one one
week in Jagtal.

SHRI1 K. P. SUBRAMANIA MENON : It
too.. only four days and consider the
differeice—how the West Bengal Government
is dealing with the communal situation and
how the Gujarat Government is dealing with
1t.

SHR1 SUNDAR SINGH BHANDARI : The
poor Chief Minister of West Bengal.

SHRI K. P SUBRAMANIA
MENON: That is a different hing. Lastly, it is
important to remember that the oppression of
the minorities is part of the oppression by the
majority of the people of this country, by
minority of capitalists and landlords. Today
we find that the oppression is not merely of the
Muslims but of the Harijans, the tribals, the
working people. The majority people are
members o! this icgime of the landlords,
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of the capitalists, and the oppression of the
minority forms a part of the larger oppression
of the majority of our people by the landlord-
bourgeois regime which is out to defend itself
against the people as a whole. And therefore,
it is important that if we are to save our
countiy from these dangerous situations, it is
necessary that we should have a movement of
all the oppressed people, of the Harijans, of
the tribal people, of the working people, of the
religious minorities, and lead that movement
towards a bettter life and a better society in
this country.

SHRIG. RAMACHANDRAN :1

am grateful that Mr. Mani has brought this
issue before the House and, may 1 add, he
made an excellent speech in moving that we
consider this matter ? I wish he were here
because at one point I wanted to join issue
with him even when he was speaking. I would
do so very briefly and then go on to cover
what I consider are the other salient points.

SHRI K. S. CHAVDA : It is not only Mr.
Mani. There are other movers, twenty, of the
motion.

SHRI G. RAMACHANDRAN: I

am not bothered about that. 1 am referring only
to Mr. Mani's speech. I appreciated what he
said. But at onff point I wanted to join issue
with him then and there but the Chair would
not allow it at that moment. He referred to what
Mr. Chavan, the Home Minister, is supposed to
have said that we should recruit Muslims into
the police and the Army, and Mr. Mani said
that this is the most dangerous thing that
anybody can do. I asked him a question.
Supposing there was a bar of some kind against
the Muslims joining the Army or the police,
tacit or explicit, wholly or partly, then lifting
that ban cannot be in any way dangerous. If the
Home Minister were here...

AN HONBLE MEMBER: Heis
represented.

SHRI G. RAMACHANDRAN: ...

1 would have liked to ask him why it is that he
now raises the issue that Muslims should be
admitted into ithe Army and the police. Till
now has there been any bar of any kind, of any
degree, against this kind of recruitment? What
he said implies that there has been some tacit
disapproval of that kind of thing; otherwise
he need
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not have come and said what he said. Never-
theless. What he said is absolutely correct
and there is nothing dangerous about it.
What was dangerous was the previous
situation. A correction of a wrong cannot
be dangerous.

Having said that—1 am sorry Mr. Mani
is not here to hear what I say—Iet none of
us in the House look at this matter as an
admission that this communal problem has
come as a sudden eruption now in the wake
of what happened in Ahmedabad. Tnis is
the oldest cancerous poison in tne body
pciitic of Jndia, ft was there during the
200 years of British rule. It was this poison
which cut India into two. Its till remains
with us after 21 years of freedom, if 1 were
asked what is the greatest shame in this
country today after 22 years of freedom, T
would say it is this communalism in the
body politic of our country.

T want to refer to Mr. Chavan again. He
said you can probably prevent an eruption
of communal tension, but once it breaks
out, nobody can control it for some time ;
it runs riot like a forest fire. 1 think this is
true, and in dealing with any guilt af the
Gujarat Government, fancied or real, we
must keep this in mind, that once a
communal riot starts it 1S not easy to
control the fires of communal passions.
We discovered it during the da JS of
partition: nobody could control it. The
thing got completely out of hand.
Wehav<r, therefore, if we are wise people,
to concentrate OU prevent1on doing every-
thing that is humanly possible, that this
thing becomes less and less possible in
this countr;j.

1 remember Acharya Kripalani once
saving that Gandhiji's martyrdom put
away for ever communal tensions in India.
What an illusion? In spite of Gandhiji's
martyrdom we are where we are now.
What happened tn Gujarat or Ahmeda bad
is almost the same as what happened during
the partition dajs, savage butchery,
brutality which can shame even the brutes.
So what is it that we can do, Sir ?

When the trouble erupts it becomes a
police problem. It is no longer a problem
of culture education or anj thing. Once
butchery, violence and brutality start, it
becomes a police problem, and if the
police are not alert, if the forces of law and
order are not ready to tackle a situation of
that kind, then the Government
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becomes guilty. We might today look at
this problem from different political points
of view. Some are interested in judging
Gujara guilty. Some are interested in
judging that Guja at is not guilty. We are
all irying to make political capital out of
this shameless tragedy. Let us refrain from
doing so With the best of goodwill let us
all admit that there was partial paralysis of
the forces of law and order in Ahmedabad
for two or three days. I would add that this
can happen in any State in India. It can
happen 1n U.P. It can happen in Kerala. It
can happen anywhere, When a sudden
eruption takes place the administration gets
temporarily paralysed. That does not mean
that it did not happen in Ahmedabad. There
is ample testimony of impartial observers,
writers in the press and of people who
have talked about it that for two or three
days the entire machinary cf law and order
got paralysed in the face of this situation.
This should not happen because we may
have to live with this trouble and we must
b( prepared for this trouble at two ends-
one at the end of the law and order pos and
the othor, taking all prev'entKe measures.

Now what preventive measure can we
take? We have the national irtegration
programme. We have been talking and
nauseam about everything that we have to
do to bring about national intcgrati. u, and
at the end of it all this happens in a State
which ordinarily is one of the test in India,
well-go\erened and one of the the best
organised ir. India, and in some ways more
loyal to Gandhiji tnan many other States. It
happens there. So the tragedy deepens. The
preventive things ihat can be taken come at
once into the domain of education and
culture. I held our present system of
education as mainly guilty in a matter of
this kind Everything changes in this country
but education dees not change. What the
British people ha“e left hav goes or. j
unchanged and we are all ingulfed in that
system of education.

We had an Education Commission
which procuced an excellent report. When
that report was discus'-ed on the floor the
House, 1 told Dr. Sen who was the then
Education Minister tnat if he succeeded in
implementing ev?r. |0 per cent, of the
recommendations oi the renort of this
Commission, he would go down as an
immortal in the history of education in
India. He has not been able to do that. He
left suddenly. A new man has come
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If you talk to lim you will hear of the
many insurmouruible difficulties in
implementing what tbe Commission has
asked I for. If our edui ational system
remains what it is we are not going to
dial with this problem effectively at
all at the needed levels of education and
of culiur". We are now hi ring a
phenomenon of religious revivalism in
this country. Religious revivalism is one
thing and religious renaissance is another
thing. Revivaism is crude and
dangerous; it hands over, religious
values and traditions io the fanatics.
But if it is religious renaissance then it
picks uy the best in religion and culture
and stresses such things. 1 am afraid
this relig BUS revivalism is one of the
crudest thi lgs happening in this
country. It can be met not by the police
or the army, b it only by the right type
of education a id by spreading the idea
of the composidj culture of India. That
India's culture ts a composite culture it
something whic i does not go into tbe
syllabus or the curriculum of studies of
any school or college. There is no such
thing as an undiluted Hindu culture in
this country. Anybody who says there is
should be sent to a fu at ic asylum. There
is no such thing as a dominant. Muslim
influence in this .-ountry, though they
remained here f >r several  hundred.,
ol years as the rulfs. And the British
were herewith all t'ie impact of their
political system. But you cannot say
Western  culture  dominates  India.
Luckily for us we have a magniflcient
composite  culture. If we can.  from
the primary school through the
secondary school, through the colleges
am the universities in India, propagate
the idea that Indian culture is a
composite cu ture of which any nation
can be proud ind into which has come
Hindu culture, Muslim culture and
Western culture and every kind of culture
and tradition he world has known, and
if we can mate our students inherit this
composite culture, then when they grow
up they will bu Id up a better India than
the terrific kinc of thing that we are
seeing in front of us to-day. Who will
change the educational s; “tem? I once
asked Pandit Jawaharlal Ne'iru: "You
are giving so much time to industrial
development; you are giving o much
time to many other things. Have J ou
ever been able to give any time to
educational reconstruction?" He said "I
an Sorry, I have not been able to give
tine to it." Somebody has to give time.
Parli iment must insist that some body
should g ve time because if you are
educating the children, boys and girls.
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young men and women, millions and mil-
lions of them, in the wrong direction why
do you expect them to go in the right direc-
tion suddenly in a crisis ? You are pushing
generations into the wrong direction and
you expect that they will go in the right
direction when you want. It is to tally
wrong. So we must overhaul this system of
education, so that from childhood onwards
our boys and girls wil! grow up in the
tradition of mutual respect for each other's
religious traditions and cultures and in
love with the wonderful treasures that lie
locked up in the different -cultural
traditions of India. Our education is not
doing its duty. I am sorry the Education
Minister is not here. I have talked to him.
He is conscious of this. But everybody
seems to be helpless.

Now, apart from this, there is such a
thing as adult education. Every time the
Budget has been discussed on the floor of
this House, I have brought up this subject.
There is really no nation-wide programme
of adult education in this country. Adult
education is not literacy only. I was once
invited to the United States by one of their
leading Adult Educa-cation Associations,
and when I went into their areas of work, I
did not find illiterates there; I found
doctors, lawyers and men of the highest
eminence coming into the arena of adult
education, because adult education is
education in the living challenges of
current situation. There is no such thing
here. We do not educate the adults at all.
More than 300 millions of our people are
illiterate in this country or are only semi-
literate. And the entire body of boys and
girls, millions of them, go along with the
old system which the British have left
behind. We must attend to this thing. It is
easy to sit here and say "Something has
gone wrong somewhere; so crucify
somebody; throw a stone at the Gujarat
Government, throw a stone at the Jan
Sangh, throw a stone at the Muslims or
throw a stone at Ramachandran because he
is talking nonsense of this kind on the floor
of this House." All this is easy. But this
work is very hard-building up the
foundations of a new national outlook,
which we are not doing. So this problem
remains unsolved.

Tnere is only one or two things that I
would like to add. One Deputy Minister's
name has been mentioned, There was a
concentrated attack that that man had
gone there and fomented or encouraged
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all this trouble. I think there can be no
greater nonsense than this. No single man
can create a trouble of this kind.
Somebody can help, somebody can hinder
but the trouble burst from a background.
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SHRI S. D. MISRA : Nobody said

that.

SHRI G. RAMACHANDRAN: But
to put any blame like this on one single
man is not proper. But if this is true then
this must be studied carefully. He is a
Deputy Minister of the Government. He
should be given an opportunity to explain
what happened. He should be heard. It is
no use making wild accusations about a
Deputy Minister and give no chance to
him to exonerate himself. If it is true, then
he does not deserve to be a Deputy
Minister. If it is a untrue then those who
told these lies about him must take back
these lies. You cannot leave such a matter
in the air untouched.

I would plead with all the strength at my
command that no political party should try
to make political capital out of this
shameless tragedy. It is a shame on all of
us. It is a shame on both the wings of the
Congress. It is a shame on the Jan Sangh.
It is a shame for the Communist Party. It
is a shame for each one of us. None of us
can escape from this shame. Nobody can
say that one particular group is
responsible. All of us are responsible. It is
in that spirit that we should approach this
problem. Thank you.

SHRI BHUPESH GUPTA : Mr
Vice-Chairman, Sir, I agree that we should
discuss this matter dispassionately and from
a broad national angle, and party
divergences, group divergences should not
be allowed to colour our consideration of
this matter and prejudice our ideas and
capacity to analyse why such a thing has
happened. Here we, those who are secular,
whether one is sitting here or there, have no
differences that secularism has to be upheld
and communalism has to be put down and
stamped out of our public life. Over that
matter there is broad agreement. There may
be divergences as to how the problem should
be viewed. There may be differences in
regard to the analysis. ?i nterruptions) There
may be divergences with regard to the
assessment. 'For example, I  may say
something i
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sbcut the Gujarat Government and my
friend, Mr. Misra or somebody may not
like it. But that does not make him com-
munal, nor am I guided in this matter by
narrow considerations. Surely if other facts
are there, they should be given, because we
should take the bona fides at least in such
matters among the anti-com-munaf,
secular forces and parties in this country
and then proceed to discuss this matter.
But if we bring in, or injeci into the
discussion, narrow considerations, division
in the Congress, division between
Communists and non-Communists, then, of
course, nothing can be done. Of course,
there will be some differences, and serious
differences, with those who believe in
communalism. But there are many
amongst us who, despite other ideological
and political differences, are in agreement
as far as the fight against communalism is
concerned. How it is to be done—that may
give rise to certain divergences,
differences in approach or method, and so
on. Let us, therefore, discuss this matter in
that light.

Riots are nothing new in this country
even after independence. Recently the
Home Ministry of the Government of
India circulated certain papers to the
members of the National Integration
Council and these papers show that every
year over the last four or  five  years,
several hundred communal incidents have
been taking place in the country, some
major, some minor, some leading to a
catastrophic development or holocaust of
the kind we saw in Ahmedabad, others not
so serious. But we have seen that we have
been living with communal incidents. Not
only communalism which is in the minds
of the people, but the manifestation of this
disease or malady in our body politic is
already there in the form of big or small,
major or minor, incidents all over the
country. Ahmedabad is no exception to
this. It is not as if Ahmedabad has suddenly
shown something which is ghastly  and
tragic and the others are all free from this. If
you go into its past over the past four or five
years, practically every State in India, at
one time or the other, has been effected by
the communal poison leading to communal
incidents for which we all must share the
shame and sorrow. The  Ahmedabad
incident or the disturbance there is
unprecedented since the days of the partition
of the country. In its brutality, in its
magnitude, 1n its savagery, in its arson
and lottingon a
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mass scale, it h is surpassed the past re-
cord barring, atf course, the communal
disturbances th;i t accompanied the tragic
partition of tht country. Therefore, we
will have to tajke note of it and try to
learn from wha happened in Ahmedabad
so that we gua-d against similar things
overtaking us in other parts of the
country in future. Now t is not possible
for me to go into the details of what
happened. You will be surprise 1 up till
now we do not know how man/ people
have been killed. We know the asualties
in the Second World War. We
know the casualties in the First Wor d
War. We know the casualties in ~ he
Indo-China  border conflict. We know
the casualties in the Indo-Pakistan
War. But surprisingly when in Ah
nedabad our compatriots killed one anot
ter, we do not know even the casualties,
now many have been killed how many
have been injured, how many houses
have been burnt. Is it impossible for the
Gujarat Government, or, for that matter,
the Central Government, to make a
study, t.» make a reasonable assessment,
as to te number of human live” lost? I do
not know why it should not be possible. I
b'ame the Central Government and the
Gujarat  Government, both. We are
getting accustomed to the killings of this
type. T lis seems to have become a part
of our ife. We need not bother about
whether a Hindu kills a Muslim or a
Muslim  kills a Hindu. No matter who
kills whom in a communal riot. I do not
lock at it from that angle. But the very
stabing is stabbing the heart of India and
that pain shoul< I be felt by all men
wherever you live, whelher you live in
Manipur, or Miharashtri or ~ Himachal
Pradesh. The Ahmedabad riots and the
killings there should be taken as the
killing of the very basic concept and
the ideas of our civilisation. That is how
we should view this matter. Nothing of
the kind has been done. The Central
Government sends commissions  for
finding out so many things. But
here it did not send even a responsible
officer of the Investigation = Deartment
to find out as to how many people have
been killed. It is no use only saying th;;t
the Gujarat Government has not done it.
Surely it has not done it. But what are
you. the Central Government, doing J ere
? 1 should like to know that. The
Gujarat Government has been at fault in
m; ny ways. To that I  shall come. But
the Central Government too has its own
responsibility.

Mr. Vice-Chairman, according to our
information, rot less than 3,030 people
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have been killed. It is not 450. It is not
less than 3,000 to 4,000. But nobody who
has made some assessment would say it is
less than 2,000 . ..

SHRI K. S. CHAVDA : What is the
source of your information ?

SHRI BHUPESH GUPTA : Listen. I do
not claim perfect truth. I am placing before
you tfie figures that I have. I should be very
happy if it is less. Mr. Chavda, bear with
me, I am not a man who has gone to the
streets there. When Mr. Chavan says 450,
can I not say a little more if I think it is so
according to my information?
{Interruption} Do not laugh. Mr. Chavan
said 450 and you did not ask Mr. Chavan,
"What is the source of your information?"
because the figure is low. The moment I
say it is 3.000 you immediately challenge
my statement.

SHRI K. S. CHAVDA: Mr. Bhupesh
Gupta, Mr. Chavan mentioned it in the
statement laid by him on the table of the
House in answer to Question No. 65. You
did not care to read it.

SHRI BHUPESH GUPTA: I have read
it. Do not blame me on that. You seem to
have faith in Mr. Chavan. I am glad you
have faith in Mr. Chavan. I do not have
faith in him, Mr. Vice-Chairman. After
all, they had been kith and kin. Faith does
not depart from them. But in this matter I
do not have faith in him.

SHRI S. N. MISHRA (Bihar): Your
faith or lack of faith has to be tested.

SHRI BHUPESH GUPTA: Surely.
Doit.

SHRI G. RAMACHANDRAN :
May I ask you a question, Mr. Bhupesh
Gupta ? You began by saying that it will
go up to 4,000..

SHRI BHUPESH GUPTA: Some say
S0.

SHRI G. RAMACHANDRAN: Then
you came down to 3,000 and you ended
up at 2,000. What I am saying is only this...

SHRI BHUPESH GUPTA: 1 am
coming to that. 1 have got that figure.
You allow me to finish.
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SHRI G. RAMACHANDRAN: I
only repeat what you have said in your
argument. You have said, "I have no faith
in Mr. Chavan.". Is this difference in the
numerical figures, the difference between
faith and non-faith?

SHRI BHUPESH GUPTA: That is
philosophical and numerical. Tliat is both
philosophical and numerical. Mr. Vice-
Chairman, let us not debate here as to how
many figures have been given by the
various sources. It is quite possible that
some people have exaggerated it, some
people have belittled it. But I am brmglng
to your notice the differe.it figures that have
been given. Is it not the duty of the Cen-
tral Government to go into this question to
find out what exactly is the position rather
than rely on the report given by the
Gujarat Government? This 1s what I am
saying. Now, I will give yo, some figures.

On the 19th September 312 dead bodies
were cleared from the Civil Hospital
wards. This is the information that we
have collected. Check it and if 1 am wrong
1 should be only very happy. Oa the 20th
September the corresponding figure of
dead bodies in the Civil Hospital in
Ahmedabad was 691. On the 2lst
September it was 945. The total comes to
2,048 according to this. Now Mr. Chavan
should come and tell us that this is wrong.
I am not cooking up figures here. This is
our information collected from wvarious
sources. People have discussd the matter,
have gone into this matter. Now you find
out the facts. Then again some of the dead
bodies had come through the Vadilal
Sarabhai Hospital and Lallubhai Hospital
as well. And these figures do not include
some 1,014 dead bodies which were sent
without postmortem at all. However, after
the 22nd they stopped sending the dead
bodies to the hospitals and hundreds were
sent straight to the cremation grounds at
Dhudeshwar Shamshan where they dug
pits to bury the killed and so on. Here is a
statement I hae made. Tell us it is wrong.
Now, this is something very serious.
Therefore, 1 say gross underestimation of
the persons killed has beenmade.lt would
not be, according to me, less than—from
whatever materials I have got—3,000.
Therefore, correct me, Mr. Chavan. The
Parliament will continue to examine it, and
correct it and tell us. Both the Centre and
the Gujarat Government should go into it
again and say that it is wrong. As far as the
number of the injured is concerned,
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I am not taking it into account. It is
impossible because many people do not go
and report even for fear of being arrested or
of being subjected to all kinds of harassment
Therefore, it is not possible. You can
understand that how many people must hae
been injured. As far as the destruction of
property is concerned, some people have
given the figures like this. The Gujarat
Chamber of Commerce says it is Rs 35
crores. It says the loss of property is to the
extent of Rs. 35 crores including the loss, I
believe, incurred by the mills and so on.
There is a Gujarati paper called "Vyapar".
According to it the figure is somethmg
different. According to it, it is a little over
Rs. 40 crores or so- These are the figures
obtained through various sources. These
will have to be gone into and found out
what happened. Now, Mr. Vice-Chairman,
it is not merely the number of people killed,
You should consider the brutalities, the
manner in which they were killed. Bon fires
were created where children cut into pieces,
were thrown in. People were taken out of
their houses and thrown into the bonfire.
The hooligans went with lists in their hands
in search of their victims, brought them out
from their houses— the hooligans who
went in maddening crowds—and throw into
the fire that consumed them. That is what
happened. I wiH also tell you. Seventy two
people belonging to the minority
community were brought out, lined up, and
they were 1 killed in a row in their places. I
have got a whole list of these numbers
which have been submitted formally to the
Prime Minister, along with the statements
made by the relatives of the victims, their
mothers, and so on. How can you deny such
things? Go into thi se records and then
arrive at your conclusions. Such violence
and brutality we have rarely known since
1947. Let us not try to conceal things
beacuse Pakistan might take advantage of it
in the matter of propaganda; they do it in any
case; they exaggerate figures, the Pakistan
Radio. But how can we hide facts? We have
to face the facts and the mannr in which we
face them and deal with them wil) create
confidence in other parts of the world that
we are a secular State and our secular ideals
cannot be questioned even in the face of
these grim calamities that took place in
Ahmedabad and other parts of Gujarat.

Now something about the gnesis of
these riots. It is very difficult to give a
very comprehensive plcture But one thing
1 I must bring to your notice. Mr. Sriman
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Narayan, Governor of Gujarat, in a
public statement said that the riots in
Gujarat were the vork of organised gangs.
He repeated it several times when I met
him. Now let ui see how it happened. For
the last sevei al months, starting from the
beginning o  the year, communal
activities have grown in Gujrat. On 27th
January this yt ir or so there was an
R.S.S. camp in Ahmedabd where 1,700
volunteers attended and in that camp
very inflamatory pceches were made by the
R.S.S. leaders wl o addressed them. Now
the reco'ds of these  speeches must be
with the Government if they have any
source of intellige ace.  Surely some
officials there, including the Governor,
knew something about it.  But perhaps
they did not take it so seriously.
Speeches were made that Indi;i would
soon be attacked by Pakistan am' that
Gujarat would be the first target oi"
attack, and many other things of that kind
were said and the theory of
Indianisation of Muslims was
propagated there and explained there.
They can see the records and find out
what kind of speeches ware made.
Surely an R. S. S. speech is not
something like Rabindra Sangeet; it must
be something different. The> are also
secretly mad and others are lot allowed
to listen to them. I would le very happy
if an R.S.S. speech is like music or a song
or something from Ramayana and
Mahabharata. But they are  entirely
different.

Then certain incidents took place. A
procession came out and that procession
was brought out by the Hindu Raksha
Samiti, the Jan Sangh, the R. S. S., the
Hindu V'ahasabha and the like. They said
"Gaddar hat Musalman, bltejo ~usko
Pakistan. That was the slogan. Everybody
in Ahmedabad heard it. Surely the
authorities must have heard it. It came out
tn the newspapers also. There was a
precession on the Al Agsa mosque
business and there was a slogan that
whoever touches the Muslim culture and
so on, will be fought against. People
understood that to be against the Israelis
who they thought were responsible for
sacrilege of the mosque there. Anyhow,
these things wer: going on.

Then, Mr. “ice-Chairman, the incident
of Quran tc ok place in March where a lari
with Qi ran in 1t is supposed to have been
hit bj a lorry or rather a police truck, and
naturally some communal Muslim
elements took advantage of it to rouse
commi nal passions. Some of them were
arrested after that incident

6—44 R.S./69.
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but most of them were released on  th®
recommendation of some friends of th°
Congress Party; I am not concerned with
the Syndidcate or any other faction
because at that time they were all toge-
ther. I would never believe Mr. Mishra
would be involved in any such thing, no
matter where he sits. Some Congressmen
were responsible for it; I  do not care
which faction they belonged to. On their
intervention these people were released.
Do you kow why they were released? A
deal was arrived at between the com-
munal Muslim  elements and some sec-
tions of the Gujarat Congress, because
the municipal elections were to take place
in June and they thought that they should
get the Muslim support in order to face
the Swatantra Party and others. There-
fore they exploited communalism  for

electoral purposes. You can check up
this information, ~ whether it is  true or
not. Then came the Ramayana incident.

A kind of story was spread that Rama-
yana had been kicked. This time the
Hindu communalists got active and spread
communal, passions, but nothing was done
by anybody in thc Government to go
into this matter and tackle this problem.

Then I must say that my friend, Mr.
Bhandari, has got a lovely friend and
colleague, Mr. Balraj Modhok. He is like
a comet and goes everywhere. Mr. Balraj
Madhok appeared on the horizon in
Gujrat suddenly and he addressed the
Rifle Training Club in Ahmedabad.
(Interruptions) I am not saying anything
against you.

SHRI SUNDAR SINGH BHANDARI:
I am here physically present to contradict
1it.

SHRI BHUPESH GUPTA: Because
you sit with me and with Mr. Mishra, you
must be a better man. Now, Mr. Vice-
Chairman, there Mr. Balraj Madhok gave
an exposition of the theory of
Indianisation of Muslims; it is a very
favourite theme of my fr.'end, Mr. Madhok..
In the other House wherever he gets, a
chance, he gives his theory.

SHRI SUNDAR SINGH BHANDARI:
E.our friends in that House will deal with
im.

SHRI BHUPESH GUPTA: Why does
he go and address the Rifle Club v me?
That way, Mr.  Vice-Pakistan's attack"
and ether thing spread and it was
said that G
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would be the first victim and so on. Naturaly
feelings were roused. The Government knew it
but it did not do any thing. They are very much
afraid of doing anything against the Jan Sangh,
wherther Mr. Chavan or anybody eJse. I am
not saying that they should oppress them but
they should at least take note of these things,
that such propaganda was going on.

Finally came the Jagannath Temple
incident. You know  some mela was
there and in the course of that mela some
untoward incident took place and it is a fact
that some stone fell on  the outer wall of the
temple and it was spread that 1 two sadhus
were killed. This incident I was exploited
but even then the Government did not act
properly to intervene in it. Now here  have
got some 3 P.M.  photographs for the
benefit of my friends. Here is the photo-
graph ofa mosque, and the whole of
this very big mosque called Idgah is
destoryed and it is in shambles. The picture
would show that this place lay exactly near a
police  chokkl called Idgah Gate. And
yet a very strongly built structure could be
demolished to pieces, could be reduced to
mere shambles in  that manner, too freely,
at leisure, with the police doing nothing. Now
here is another picture. Find out whe”e is the
police station and ask the police what the
police were doing when this had been
destoryed in  this manner. Here are other
pictures. Here is a picture, Mr. Vice-Chairman,
of Pattaninagar in Chamanpura where all
the huts stood, and they were all destroyed,
and you can see in the picture the complete
destruction. Not one survived the destruction.
Here is another picture, the scene of
Kabbadi market section, an iron scrap
market, which was wholly burnt out. Every
shop here belonged to the Muslims. It is
situated in  Baherampura ward. I  would like
to know what the police were doing. Here is
another picture, of Gandhi Chawl, a
labour colony. Gandhi Chawl s in
Asarwa ward near Chamanpura. Almost all
quarters were reduced to dust as this picture
would show. This was also predominantly
Muslim inhabited. I would like to know what
the police were doing. Here is another picture.
This is a place where Muslim houses lay in
between Hindu quarters. All the household
mate-/+ials were brought out like this with the

[RAJYA SABHA]

in Ahmedabad and
other places in Gujarat

1086

Muslim inhabitants driven out or killed when
they refused to go out. Then a bonfire, of all
their property took place. It is exactly on the
road that is there.

{Interruptions)

Here is another picture of Chamanpura-
Asarwa wreckage where every hut of the
Muslim labourers was destoryed. All Muslim
labourers had stayed here. Several cycle shop
in the city belonging to Muslims—Iike the one
seen in the picture— have been destoryed. The
overall number of the cycles so destroyed
easily exceeds ten thousand.

Then there are other pictures also of
destruction.

SHRI S. D. MISRA : I would like to know
from Mr. Bhupesh Gupta if he can show the
picture of the car in which he travelled with
the late Mr. Siddiqui when he toured
Ahmedabad.

SHR! BHUPESH GUPTA : I will come to
that. Why do you get up? Obviously, I went to
Ahmedabad to survey the riot-affected areas.
Anyway don't get upset. I am rot anxious to
look ;<t photographs of mine.

SHRI K. S. CHAVDA : We want the photo
of the car in which you and Mr. Yella Reddy
travelled, in thf car ot the late Mr. Siddiqui.

SHRI BHUPESH GUPTA : I am glad you
are found of my photograph. Here is another
picture of the Hindu houses which had been
burnt.

SHRI B. V. ABDULLAH KOYA (Kerala) :
I wonder why people laugh at this tragedy of
this country.

(Interruptions)

SHRI BHUPESH GUPTA : Now these
incidents took place when the police had
become inactive. Now let me come to the role
of the police and the administration. My
friends should not get upset. We have
criticised the State Government previously. It
does not mean criticism against you or against
him or against anybody.

- KUMARI SHANTA VASISHT: Your time
is up.

SHRI BHUPESH GUPTA : I will take as
much time as Mr.  Rajnarain took
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or for that matter  Mr. Sunder
Singh Bhandari took.
The first thing i 1 that the

administration failed. It did no* t .ke any
preventive action when it should lave
been taken. It did not start propaga Ida
and other activities before Septembe;,
when it was known that the situatibi was
getting very explosive—number one.
Number two; for thirty-six hours tlie
police were not to be seen , and here was
no action. Even when the police came
out, 'he y were not issued firearms. They
were given some batons and lathis, with
which, obviously, they could not control
the volent riotous crowds. Number ;
hree; even when they came out, one of
the Superintendents or others passed :he
order, "Do not try to control the ¢ owd—
which they were morally bound t B do.
Try to control yourself." The pe il ice
were asked not to control the crowd but
to control themselves so that the;, would
not take action. Number four; vhen the
military were called, belatedly Uiough,
again they also were not properly used
even then because always, s you know,
the authorities take it into t.ieir head that
to employ the military is to idmit the
failure on the part of the police and the
normal administration. Thi' has been the
experience everywhere, ana ia this case
too they were inhibited by the fear of
being exposed to the kind of critic sm
that they were not efficient in dealing
with it and that is why the military had
to be called out. Now this is a very
serious matter; before the riots started,
and even after the riots started, no
significant arrests took place. Arrests
took place only when Mr. Chavan went
there, and there again the real ring
leaders were not arrested.

SHRI K. S. CUAVDA : Mr. Bhupesh
Gupta, the riots itarted at 3.30 on Sep-
tember 18, ano he arrests were made
at 5.

SHRI BHUPESH GUPTA: Some
arrests. The majo ' arrests of the real
ring leaders, even whe 1 Mr. Chavan
was going round the e, did not take
place. What is the use ff arresting" the
smaller fry?

Now the police should have knownbhis
this fact, this rev baling fact I am giving
you. Now, if y( u look at the meodus
operandi, you will find that most of these
Dharias, which v Jre used, were newly
made. And the suggestion was quite
clear. Some peo >le were getting
them
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prepared. And yet no action was taken
Mr. Vice-Chairman. Then 1 heard the
report of the All India Radio giving tne

story of milk having been poisoned, and

within hours contradicting the same story.
Whoever was responsible for it certainly

contributed to rousing communal pas-
sions. Then what happened? In some
places the State Reserve Police actually
participated in the riots. The ordinary
police did not take part but in many cases
they connived ai 1t and they remained
inactive. The properties were looted ana
the houses were burnt. People were killed,
all this when the police were = standing by.
At the same time the S.R.P. there was
taking part in the riots. Reports have been
made by peope belonging to the minority
community who had suffered in their
hands. They have not yet been gone into

properly.

Now these are facts. You can deny
them, but surely some of these would
come up before the Inquiry Commission.
Mr. Vice-Chairman, that is how it
happened. The failure of the police and
of the adminisration is not just and
ordinary failure. There seemed to be
some calculation behind it. As far js the
Gujarat leaders belonging to the
Congress or the Government are
concerned, they had the idea that the Jana
Sangh would be their future friends and
hence they did not like to go against the
Jana Sangh ortheR.S.S. We know their
feelings of friendship and so on. Even if
a brother goes to kill somebody else,
another brother should stop it. But that

was not done because of political
expendiency or certain other
considerations.

Here I have got the list of people who
have seen the people committing murder,
arosn, loot and so on. Their names have
been given to the authorites, but they are
not being arrested or prosecuted. Some
arrests have taken place, but many of the
ring leaders have gon scot-free. They are
moving about but nothing is being done.
There 1s collusion beetween them and
the police administration or local
administration—whatever you call it Mr.
Vice-Chairman, this is how the. iiots
took place. Major riots, whether in
Calcutta in 1946, or in Bengal in 1950,
or in other places, could not have takea
place to the extent they did had it not
been for the fact that a section of the
police and of the administration was
with the rioters and sympathetic to them.
That has been our experience.
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SHRI K. S. CHAVDA : How do you
conveniently forget to mention the
Jagatdal riots in the 24-Parganas district in
West Bengal, the recent riots?

SHRI BHUPESH GUPTA: I do not
see why my friend should quarrel with
me. I do not wish to quarrel with him. I
understand that that riot took place.

SHRI K. S. CHAVDA : I did not Want
to quarrel with you. I was only placing
facts before you.

SHRI BHUPESH GUPTA : The
Jagatdal riot is bad and it has been sup-
pressed. But will you compare the Jagatdal
riot with what happened in Ahmedabad ?
That is the trouble. I am glad you have not
now brought the story of Rabindra Sarovar
stadium.

SHRI K. S. CHAVDA : A hundred
persons were killed in the Jagatdal riots.

SHRI BHUPESH GUPTA : Wnerever-
riots take place, whoever are the autho-
rities, it is the duty of the authorities to
quell them. And if my Government there
has failed, criticise them; I will not object,
but do not bring in the Jagatdal riot I can
cite hundreds of riots but I am not talking
about all the riots. There are incidents
almost every day and at som place or other
it takes place. But there is a holocaust the
like of which has not taken place over the
last twenty-two years since independence.
It could be compared only to the ghastly
holocaust of partition days when we know
what happened. Don't bring in other things
Surely my friend is entitled to criticism
and surely he should help us also in
fighting this as I should help them. There
1S no question about it. Therefore, Mr.
%/ifeéChairman, the Administration has

ailed.

KUMARI SHANTA VASISHT: Sir,
how much time is being allowed to
Members? We should get our time party-
wise.

SHRI K. S. CHAVDA : Only one
Member from our party has spoken.

SHRI BHUPESH GUPTA They
should get more time; I am not objecting
to it.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : We do not
have plenty of time for everyone to be
given as much as he wants,
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THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : You will get
your chance.

SHRI BHUPESH GUPTA : Tlie hon.
Lady never protested that day. She always
protests at wrong times.

KUMARI SHANTA VASISHT: Don't
confuse issues. Mr. Vice-Chairman, I am
asking whether time is being allowed
partywise or is it 15 minutes for each
Member? If it is partywise our party
should get one-sixth.

SHRI BHUPESH GUPTA They
should be given more time but I am sure
they will not need all that.

SHRI K. S. CHAVDA : The debate
will have to continue tomorrow.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Please wind up now.

SHRI BHUPESH GUPTA : Now, these
are the facts that I have placed before you.
Who is responsible for it? Somebody must
be accountable for it. When some incident
took place here in November, 1967 near
Mr. Kamaraj's house in connection with
the anti-cow slaughter demonstration we
did not bother as to which side Mr.
Gulzarilal Nanda belonged. We demanded
his resignation and he had to go.

AN HON. MEMBER: But he has come
back.

SHRI BHUPESH GUPTA: He has
not come back as the Home Minister.

KUMARI SHANTA VASISHT: Now
you are ot demanding Mr. Brahmananda
Reddy's resignation; the situation has
changed, is 1t ?

SHRI BHUPESH GUPTA: At least I
do not demand. You will demand and I
may not help you.

KUMARI SHANTA VASISHT: Why
do you not demand ?

SHRIMATI YASHODA REDDY
(Andhra Pradesh): How does Mr. Brahma-
nanda Reddy come in here?
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SHRI BHUPIiISH GUPTA: That is for
the two ladies to settle. Mr. Vice-
Chairman, I sa; that Mr. Hitendra Desai is in
charge ol the Home Department apart from
be mg the Chief Minister. He is answera .le

for this. Imagine if Ahmedabad ha 1
happened in  Calcutta some of our fiends
here would have demanded Cent al

intervention. I am not demanding Cenirai
intervention now. But can't the Congress iind
out another Chief another Chief Minister
for Gujarat? Why should Mr. Hitendra
Desai be there ? They can surely find
another Chief Minister. (Intel ruptions) Mr.
Vice-Chairman, Mr. Hi endra  Desai
should have gracefully resigned himself.
Surely for Gujarat anotht «  Congressman
could be found. All th; t we get is a fast by
Mr. Morarji Desai -wonderful thing. A fast
by Mr. Mora ji and nobody bothered
about it.

SHRI C. D. 'ANDE (Uttar Pradesh) : It
stopped tne iots.

SHRI BHUI'ESH GUPTA : It was not a fast
that was needed. In order to overa-haul the
Admi listration, create confidence amongst the
n inority community those peple who have
committed direliction of duty, to put i mildly
the Chief Minister should have been removed
from positions of power and authority. I
remember at the Srinagar meeting of the
National Integration Council last year in June
it was Mr. Morarji Desai who said in his
speech that if riots broke out in any place the
mag st rate should be held personally
responsible and tfiat they should be
answerable for the riots. It should be taken as
fai .ire on their part. That was the statement
made by Mr. Morarji Desai before :he
National Integration Council at Srinagar and
when these riots had occurred a Ahmedabad
surely Mr. Morarji Desai could not expiate the
sin of the Admini: tration by going on a fast.
(Time bell ring ).

SHRI SUNDAR SINGH BHANDARI :
Mr. Indulal Yagnik was also on fast.

SHRI BHUPESH GUPTA : Now, Mr.
Vice-Ch; Titian, these things happened. As
yoi know when Khan Abdul Ghaffar Khan
went there all the Muslim refugees were
brcibly removed from the camp. There were
35,000 of them and many of them were in
private places. They were al forcibly
removed. Why did not the jujarat
Government allow
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him to meet Khan Abdul Ghaffar Khan. Why
is it ? (Time bell rings) I am finishing.

KUMARI SHANTA VASISHT: Sir he is
not obeying the Chair.

SHRI BHUPESH GUPTA: I do not mind
more time being given to them.

KUMARI SHANTA VASISHT i The Cnair
Has been asking you to finish. You are not
entitled to half an hour.

SHRI BHUPESH GUPTA il am
very much entitled to half an hour. I am one
of the movers of the Resolution.

SHRI K. S. CHAVDA i1 am also one of the
movers of the Resolution and I  should also
be given half an hour.

SHRI BHUPESH GUPTA : That you can
take up with the Chair.

KUMARI SHANTA VASISHT: Sir
if he goes on like this then we. ...

SHRI BHUPESH GU-STAi I am not
preventing her. Why should she prevent me ?

THE VICE-CHAIRMAN
RAM NIWAS MIRDHA)!
up now.

(SHRI
Please wind

SHRI BHUPESH GUPTA : I have got a lot
of other material.

KUMARI SHANTA VASISHT: You
must obey the Chair and sit down.

SHRI BHUPESH GUPTAI If Mrs. Yashoda
Reddy tells me I will sit down If you tell me [
won't sti down. You know very well you
cannot make me stop. I will go on speaking
and you also go on. Neithor you are hearing
me nor [ will hear you.

KUMARI SHANTA VASISHT: You must
bey tne Chair. For the last 15 minutes the
Chair has been asking you to finish and you
are going on speaking. It is very wrong.

SHRI BHUPESH GUPTA: You have not
become the Deputy Chairman. I am not going
to discuss with you.

KUMARI SHANTA VASISHT i
cannot take away other peoples time.

You



1093 Motion re recent

Communal disturbances

SHRI BHUPESH GUPTA : You settle it j

[RAJYA SABHA]

in Ahmedabad and
other places in Gujarat

1094

SHRI BHUPESH GUPTA: But, Mr. i

with the Chair. Mr. Vice-Chairman, how much Vice-Chairman,she is displaying obedience in

time have I got? I am not going to listen to that
lady.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): You please wind
up now.

KUMARI SHANTA VASISHTi He should.

SHR1 BHUPESH GUPTA: I am not going
to wind up because this is a calculated
disturbance.

KUMARI SHANTA VASISHT: The bell
has been ringing for the last 15 minutes and
you are not ...

SHR1 BHUPESH GUPTA: Why is she
standing up against? Sir, has she taken your
permission to stand up ?

KUMARI SHANTA VASISHT
listening to the Chair.

SHRI BHUPESH GUPTA: Sir, I ask you;
has she taken your permission to stand up ?

KUMARI SHANTA VASISHT: You must
obey the Chair.

SHRI BHUPESH GUPTA: She has
not taken your permission.  She must sit
down.

THE VICE-CHAIRMAN (SHRIRAM
NIWAS MIRDHA):Plear.e take your seat He
is wninding up now.

SHR1 BHUPESH GUPTA: Sir, 1 am very
grateful to you. At least for once she has
listened to you.

KUMARI SHANTA VASISHT: You
also listen to the Chair.

SHRI BHUPESH GUPTA :
addressing the Chair.

I am

KUMAR! SHANTA VASISHT: Not only
address the Chair, but you should also obey
the Chair. Obey for a change.

SHRI BHUPESH GUPTA: I say for once
you have listened to him.

KUMARI SHANTA VASISHT : You also
listen. 1 always obey the Chair. Do not worry
about that.

disobedience.

KUMARI SHANTA VASISHT: No, no.
Obey the Chair.

SHRI BHUPESH GUPTA: My friend's
sense of obedience is queer. She says she is
obeying and then without your permission she
gets up. She demonstrates disobedience and
then she asks me to obey and then  she
disobeys you.

KUMARI SHANTA VASISHT: Let
him obey you.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : You should have wound
up by now.

SHRI BHUPESH GUPTA: She cannot
prevent me from speaking, but you can. She
cannot do that.

KUMARI SHANTA VASISHT: He is
taking so much of time, Is he speaking from
the Government side and how long wil! he
speak ?

SHRIMATI YASHODA REDDY :
We will get our time, he has assured us.

(interruptions)

SHRI BHUPESH GUPTA: Can I
proceed? People may like feminine inter-
ruption, but I simply dislike it now. Anyhow, I
have placed before you some of the facts. 1
think these should be gone into. To the best of
our knowledge, we have put these facts before
yotiand they are certainly serious. I have given
certain facts and figures also. You may
question them, but try to find out.

Finally, before I sit down my request is this.
The Central Government should make an
assessment of what happened in Ahmedabad
and other parts of Gujarat. It is not Central
intervention. They should make an assessment
not only wi'h regard to the loss of life and
damage to property but also about the genesis
of this riot. From that we may learn a lot of
things. My second suggestion is that proper
rehabilitation facilities should be given to the
countless members of the minority community
who have suffered. As far as I know, no
member of the majority community is in any
camp, but nearly 35,000 belonging to the
minority community  were in camps. Their
problem
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has not been solved. In addition, another ten tc j agencies, to find out the whole truth and let us

fifteen thousand were in private houses. More
money, Rs. 10 crores, shoulc be given to the
Gujarat Government. This money should be.
utilised properh for their rehabilitation. The
third point I should like to make is that the
worker; are not being taken back, workers
belong'ng to the minority community. It seems
a strange understanding has been arrived at
between the millowners and the INTUC.
Unless the workers returned within the eighth
day, they would not be taken back. Even when
they returned, ihey were asked to explain why
they were ibsent on account of riots and so on.
Th; t, again, is wrong. All the workers b
longing to the minoirty community should be
taken back, as soon as they re.urned to their
jobs. Here again I must point out this time
unlike on previous occasions, the millowners,
some of them, seem to be sympathetic to some
section of the rioters belonging to the majority
community. In the past they had always taken
interest in enforcing law and order, so that the
mills could be run. This time they were not
interested even in running the mills when the
riots were taking place. This and other aspects
of the matter sliould be gone into. Proper
committees ami other things should be formed.

Again, 1 would demand that Mr. Hitcndra
Desai has no right to remain as the Chief
Minister of Gujarat. Another man with m iral
conscience should be taken. Ho should be
found from other Gujarat Congrt ssmen and
made the Chief Minister. I am not suggesting
any change of Governmeni. Mr. Vice-
Chairman, I say that in G jarat it was the work
of the administra ion and the rioters to the
common end ol creating distrubances there. It
is the Guja'ai administration, because of its
politically expedient reasons, because of their
new found friendship and alliance with tleJan
Sangh and the R.S.S. on the part oi some
leaders, which gave encouragement to them to
prepare the ground fov the rioting. When all of
us travelled in G ljarat they were sitting in their
homes. Tliey made the police ineffective and
did n )t even call the military in time. The
lesson is whenever there is a riot, immediately
the military should be called and ¢ “ployed no
matter in which part of the coi ntry such riots
take place. The whole thing has to be gone
into. Let the Commissi) n discuss it and settle it
in their owr way, but we in Parliament are
entitled to agitate our machinery here the
Central Government and other

know what happened. The shame of Gujarat
must not be repeated. It is not enough to say
that Gujarat is a slur on us. We must show by
action and deed that we shall not allow such
riots to take place. That is all what 1 have to
say. I know Kumari Shanta Vaisht. I would
never accuse her of communalism. She may
differ with me on poltical grounds, but she is
one who has always spoken, against
communalism, against riots and I shal I be
delighted to hear a good speech by her. I
assure you .. *

KUMARI SHANTA VASISHT: You
have taken enough time and there is no time
left.

SHRI BHUPESH GUPTA: You may
goon speaking till midnight in the House and I
shall listen to you. I say the Ahmedabad riots
should be viewed and studied in the larger
national interest. Serious lessons should be
drawn. It was a challenge to ou" very title and
claim to civilisation and our friends who are
upset by the Rabat incident are not upset by
what happened in Ahmedabad. They think that
Rebat has tarnished our name but they forget
what Ahmedabad did to the fair name of this
country, the honour and prestige of this country.
I say, again, go into this. Let Parliament know
from the Government sources also as to what
they think about the disturbances rather than just
dish out here some of the meaningless reports
sent to them by the ine-! fficient Gujart-.t
administration, which is j responsible in its own
way by its acts of omission and commission for
the holocaust that caused the loss of no less than
three thousand human lives and enormous
destruction to property.

SHRI SUNDAR SINGH BHANDARI:
Does Bengal send correct reports .’

SHRI M. PURKAYASTHA (Assam) : My
name is there .

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : It is still there.

SHRI M. PURKAYASTHA: You are
allowing leader to speak for 55 minutes.
Members are called serially, but you are
picking up the Front Benchers .
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THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : You will get a
chance.

SHRIM. PURKAYASTHA :No.I
should be allowed now. I record my
protest against the manner in which you
are conducting the House .
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W oA @ Wi fazd ¥ oA wiEr | wEW § @0 2 ST 3AE A7 97§
=, T g fag A7 ST 4 A A | e @ Sear g, a1 A, a7 aqe
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(o1 oo He ]

3z 2 fr foad Tmea go &, 3 75
v TPTEE YETE § O E6 F, AR
=zl FT ST 2T, A ARAAE A
w21 | T ATC e R g A
ST W TR AT, WEANET &, 34T A’
Zqr o F1 AT | AT TTHTM F AT
7, FAT WATAT F OGETA F AN ZAT,
Fof1 wafaz ®§ arar 499 F A7 S
frame & ST 2 1 AT F FEee
gragoer 29 71 fwer & faeErd ger
aifzd #iT 97 47 2R arfEd P g
I 9T FET A1 fAma AT "
E HER

arfaa,
Mg 2T
wqUs A AT HT FEAl
g 7E 4, A1 99 A7

ARG

o AW WA
S e
=g AT A1 W A # AT
25 Wi | UF ¥ A 9@ %F N4 |

[ AN A I A i I T e
frar Z, fem

a1 far wTE AW A7 FET AT
foai fadray & artq &1 & 47 9% 3
T...
SHRI C. D. PANDE : Let Mr
Bhupesh Gupta new show  those photos.
s} ngo Ho fasy : o1 far fadEn
Tz 718 21987 & | 4% 9% A4

Sqd T e A | A9 UFCAEA § ARl
frai fadray we 9, #ifF 98 a9 F4r
3 4 18 FFEAT AT | T ITHE AT
f zH6 2 ) 997 98 SR A faam
fa s Ag o Tew fFEr € 49,
T T AT fRerar | A A
AT AT A 20 qwAT F faegEAE
mmw'ﬁmvfm qr, IAA

T _‘.'q' 'S

The caption goes—"Ahmedabad goonda
sat on peace committee".

"A notorious Muslim goonda, who
died while making bombs on Friday, is

[RAJYA SABHA]
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reported to be linked with  prominent
Right Communist workers of the city.

According to reliable information,
Mohammed Siddiq owned a car which
was used for transporting top Commu
ist leaders when they visited the city to
make an on the spot study of the riot
situation.

Mr. Bhupesh Gupta, M. P. was also
reported to have usd the car of this
leader of the underworld while he
toured the trouble spot...."

SHRIMATI YASHODA REDDY
(Andhra  Pradesh) : Leader of the
underworld

SHRI S. D. MISRA : I am only quoting
from the -Hindustan Times.'

SHRI A. G. KULKARNI (Maha-
rashtra) : You said underground leader.

~SHRI S. D. MISRA: You are defending

him and he is defending you. I can
understand that. The report goes on to
say:—

"A highly-explosive bomb had burst
in the early hours on Fiday resulting in
two deaths in the Muslim locality of
Dariapur.

The deceased, Mohammed Siddiq,
owner of the house, was reported to
have amassed considerable wealth from
anti-social activities like gambling and
"worli matka". His Ambassador car was
registered in the name of his wife,
Khatoon Bibi. Right Communist Party
leaders were reported to have used this
car when touring the disturbed area."

This is the link that is going on between
them. I have nothing more to say.

SHRI BHUPESH GUPTA: Will you
yield? Sir, will you give me one minute to
clarify ? Mr. Vice-Chairman, I do not
mind a report appearing in the 'Hindustan
Times.' I could have understood if he had
said all that on his own authority...

SHRI S. D. MISRA: Let me complete
then. What  haonened was this.

BM I TIE 9Y W AZHEEATE
ﬁ'EI’TqTWWH'”ﬂT?ﬁ"TTiT
ﬁwﬁmﬁ@?ngq’f% q& I
ﬁ?ﬁﬁwmﬁw‘mﬁﬁmmm
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g 5 fad fi sr g v 2, fadmEn
fmar s=afarz 0 '_1 HET TR, IaET
qg HET 2, fEmd a9r &M F 717 [
9T & 97 3IgN SO F 7 uE) G
OFATIT H 7 | ZAAT 2/ AWMl &l
FAAMAT T 47 | a1 3 A A4
ATCH AT AET | 9F ATT HT FEAT TR

i

SHR1 BHUPESH GUPTA: I am glad
he has said that. First of all, I must take a
serious note of what he said because he is
an honourabl* Member of the House, my
colleague. Tiere is no such man in
Ahmedabad who was a member of our
party. Well, I sy this thing and he can
dispute it. I may itafe on the floor of the
House that never uch a man was a member
of the Communis' Party.

SHRT PTTAMHER DAS : Was he a
member of the PE ice Committee?

SHRI BHUPESH GUPTA : I do not
know. You can 1 nd out. It is not contro-
versial. Since r ty friend has made the
accusation he ca 1 find out. With regard
to the explosion and other things, my
friend has gone t (ere. 1 am not disputing
it. But what havi I got to do with that?
Mr. Vice-Chairman, I went there for a day
and slept in the Circuit House. During
that day I visited various camps and used
two 01 three cars. Curfew was there.
Naturally, 1 do not know which car 1 was
tra veil ng in. I was taken in two or three
cars. But I do not know anything about
this car. Before I get into a car, Mr. Vice
Chairman do you expect me to find out
rom them their licence number, thepoli.*
certificate, community and other things '

SHRI C. D. PANDE : You know who
is your host.

SHRI BHUPESH GUPTA : Let my
friend make thi* propaganda. This they
have done nought. My host was the Circuit
House. You. were not my host. Go there
and ind my name in their register.

SHRI K. S. CHAVDA : It was at the
insistence of the Communist Party that
Siddiq was taton on the Peace Committee
of Ahmc dabad.

SHRI BHUPESH GUPTA : 1 do not
know. The Peace Committee was formed

[24NOV. 1969]
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by the Inspector-Genera! of Police and the
Commissioner of Police. Blame them. Why
did they take such people on the Peace
Committee ...

AN HON'BLE MEMBER : You
Party nominated him.
SHRI BHUPESH GUPTA : ... Do you

mean to say that I should have the Police
Commissioner's certificate for using a car ?
1 do not know which car I used. Obviously,
you cannot expeet me to take down the car
number, the colour of the car or the name
of the owner of the car and all that. That is
about all. Now this paper reports
something. It is all very easy to say such,
things. Anyhow, Mr. Vice-Chairman if by
chance, without knowing that I was getting
into a wrong car, I travelled by it how can I
be responsible for that? I hope my friend,
Mr. Misra, will tell me. I am not disputing
his right to say whatever he likes. I went
there and sought the help of the
Government. But surprisingly enough I
was told that the Chief Minister did not like
M. Ps. going round or meeting people. Mr.
Fernandes made a statement that the Chief
Minister would not help. I was surprised to
hear that sort of thing ...

SHRI S. D. MISRA : Let him not make
a second speech.

SHRT BHUPESH GUPTA : I do not
know which car I went by. I do not
remember which cars I used for ten miles
and which I used for five miles. How do I
know that ? They are unnecessarily trying
to pass on the blame to me.

DR. BHAI MAHAVIR (Delhi) : Mr
Bhupesh has given some clarification. May
I have a little more light on wha the said ?
For example, he has mentioned that the
particular goonda was on the Peace
Committee and he says that it was the
Police Commissioner who appointed him
on that Peace Committee. Has he taken
pains to find out whether his party nomi-
nated that person on the Peace Commiittee,
whether he was there as a representative of
the Commuist Party of India ? Of course
this report appeared many days back and
Mr. Bhupesh Gupta must have had
sufficient time to enquire about it.

SHRI BHUPESH GUPTA : My party
never did such things. I tell you we are
opposed to communalism whether it
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comes from this community or that com-
munity. Peace Committee people I do not
even know. T went there, saw some places
with the help of our party secretary and
came away. That is ali. But [ can find out.

SHRI S. D. MISRA: Since the person
was such a well-known goonda, my friend
could have sought enlightenment from the
Commissioner of Police why the Police
Commissioner put him on the Peace
Committee. That he should enquire.

4 p. to.

SHRI BHUPESH GUPTA : Isthe
Gujarat Government fond of Communits ?
Mr. Vice-Chairman, Mr. Hitendra Desai
does not allow the Communist Party, the
Communist Party (Marxist) and the S. S. P.
to sit on_the Integration Council there.
{Interruptions) :

| ugo Ho fam : oww, F W AW
FT T FT T 97 A% FIE wFLLEar fw
TZT 0T FAT TD AT | WO IeA A”T AA
EATH] T FEA & AT T@H F7 2 41T
ST §W A 34T § IR A qET F oA
| TET§ | AU EW a%g A AT FgA A
a frefr gm0 & W0 wawa &, AW W
A & wAeE g {5 ag w1 e T AT 4y,
% w1 4, IH FC FT T AT
o1, fFe a<g &1 AW e @0 41, a4
FrT wETee 41 a1 feuz 7 491, sw
gz FEt A &5 wawg W few A
glhﬂﬁwﬁ%aﬁﬁwﬁ
& ATy F WET W AN 4T | AqTA H
ST 37 WIE § ST EN W § T A
aﬁgtr_aﬂtmﬂm%aﬁﬁmw
& AAwTAT A AT |/ AT 7F AT fAFY
% oz T A9 A dgEEEE H AT W
sz adr | Tl aEl & § o9
T A fF 9w 2 wIg 69T o #
aﬁ-.:a?ﬂarrrgqv'tg:ruif%|mw
r g T At &
aﬁvm?:q'ﬁf
F2T |
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SHRY BHUPESH GUPTA: In Gujarat
we have done it,

sl oo fo Rm @ ofmE, s S
feafs & a7 #ga mwd o wie
ST A ITH I A F WA A0 AR
A g g | are gane fam o gw
FE L@ TG ATE H ZWF| HIFAT GIT |
fr & fer qar & oz a0 72 @ § A
ST ¥ A7 AEl 9¢ F|T a7 F ATTE
AR T W OE |

somAras  (+ Tw fram faf):
ad HT AT FHifHT |
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ol gFo Ho fy : H uw 3 FF
FEFL TAA TT AT | A0, wE i
W AT AH AR FE AT ArET g |
T HT AR & ATEE UF w=6r A9
St agf feaard 4 v &1 49 q7 9w
Y, ag W A qaArEr =Grzar g o
@1 9T UF FoAl HAEer 3 ST TEH
wr fremE v sfes w5 &0 &
ST Agel g U fRww mEeem £ Awd
fez Y waemm W7 & wfa F =
ET € A1 a8t #Y qmErd v 8 g
Y 47 | ;@ 9T ST e e wEewT
a’mfr”sﬁ#fﬁmﬂﬂmfﬁr
F fau &% ¥ & 4@ 0w @F v
Wﬁﬁ%ﬁa’rla*a"mwm
q¥ TET | Fal Fal ZO9 ¥g Ara oy

-

dr fr Anemy g &1 oA ¥ @

=t | wfed 7% w27 41 woew ag §
Fﬁwwﬂ%%ﬁqmgfgrﬁra

FEAT & AT AT ST A AL g, S
ﬁaﬁmﬁmﬁﬁ%-ﬁ“ﬁ%ﬁﬁﬁmﬁl
fgrazama & T @TT |/ &7 g0 A
qifafera wifzr & awoa & <0f F ar
# 30 AT AT FEAE AT AN AW
gar g, ¥ify arfaaa fegmma & &
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'{,mfr'mﬁmﬁtlﬁ‘wmaﬂt
fAdas Fom g § | wwEE F
7 q7eg a@ 9w 45 g0 | wA
o 7 ag g @ wf & ooyt ax g |
qFREHHT F1 erer grr & foar ey gtrﬁawﬁm;

$11
a%‘%
&
éii@

wrEr gar §, gl @ osmr

EAEERE

H
£ 1
-ﬁbﬂ'-ﬂ’

%ﬁq,h&mmé’m:ﬁwm-

a9, a8 fav @z A 2 qor 2
Fra wrgAw oAz feegdt 7o § o
FHIRA UHAZ oErdy qEeqrE § O
gaﬂ"( AT ®T ZH iUl wEw s
wifed | afFr e w7 waar 2 fF
ot G € &) z=fter 2 3 arfm
ar st S A TEwr ¥ Far anfEd,
a1 % oag o ammar  fr fRlr &
TEOGT % @9 # JF AREAr FTOFA @
SATQAT | IAT TH qATE A T A OH
T wAEAT &1 g« fawe wmar g, A4 &
T TwdT wwar | FiEa aw Az fAe-
& £ 7 o=l & o owwenr W B
fagsd amr & &; wiff oz vw A0-
aw fosfier 2 olv zaat Ao /a9 9%
aama a1 wilow F9 aw0 FAEy A
L | 3T a9 Fed £ fFogmd zawr
TremAlfeE aw faar o1 zg< 397 -
¥ & o &, ofed g § 2 fraw o
99 ug dert Aw g ami ) &s
gwﬁltmtr...'a:v Wq FAT
920 ¥ T e UrE gu o A

msﬁmﬁmwrrqmaaa’rnm

ST FATgTATS AgE ¥ qAT 97 # ¥@

i§"
T

SAT FAT & | (nereuptions) & TR
oA et wrard, it ag st
FT 1T TART AEHIT FT AT AH(T FE@AT
21 s oA WA oF @ oA, O
# safa FT g9TT wTAT & AT A1 AW
Tw ¥, B9 AN E, ¥ AwTAT wRr Srar
| wAgAgwAn & Ay 7w
FET STAT & AT WY A W 7, IF, qA9F
2T wAT 2 famwn & are & dar
F71 s 2 o fF g e ardy €1
g W a® ¥ OF 0% AT H o
FT qATA AT AATA TA(T FL Q@O
| & A wmar £ T oA aww AEt A
faezeit s sl &7 famor o aQ@-
A7 81 @Y &, IAFT WA HLHI T AHH
A o gremfEw #7 TA & ) AT W
st W w1 AN o fofe F2ar =aw
g, Tifn I8 aww A1 S A AeE
@4 | 7 AT 9w g g AR W
AT AT G AIA F 43 4, AT
AW AF, TH AR aTh Arg A AT
A1 3w AWy weafa § A R
fom ez § WA oFAHZ F OF I

g 1@ # mg wwwr g £ fwoww | A, FAG FM A AT 4T, T AG A

7—44 R, 8./69
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At & oFmAd mﬁ?r gt &, FTeE
tﬁﬁaw:mﬁ% fawmn 7 FvaaeTT 94-
qaT ¥ | TW a¥E A AT 9 OF -
faer &1, Ty Fwafad & faars fom
m%fwﬁhﬂ?w | TEET AT
7z 2rar ¢ fF st et FwafaEr A
&, FAS AFAT AT F | AN AN AR
Fga § f& wamwm 996 g, 41 9 a9
T AT ¥ FAEE AT E AT 479
uHo UHo AT ¥ | HTTHT TiAAT 7 7
@ ¥ & v avg & arfadr & 10
#T7o WHo UHo 27 Z1 WAG | FAfT
§ wim w7 g, fAey & § & oA
< A% fog oF dmam wfooa, Gifa-
gw wfamm ar fev oz afaws gamd
FY 1A AT ADHIAT 94T AT

of sty ¥ FT § T FT FAT |
oW oAm oA EfE ol oasae
SFANT T YPHIEAE A AT | wH 7w
qv ¥mr f& ol gwar sl o
WA OE | & IW AW WIRS FTEW W47
dX 37 Fmwi wg FE ao g fw
g ot "=z Fvd agt ard £ A7 A
fr & mwez &, wafag forsed &
grly @ T swfar g6 T F oaEr
qAVY WET T 4 fAw a@rt EhfT | Zed
T AT &T AT FAAT HIT FART TZ GaT
war f& § asvE sy & afgsmear ¥
oF ¥ET ¥ an w7 w2, e am
o sft e TEe g1 | fF ffaEe
a7 g £ ) (Imerruptions) s &y fafses
FT GUET A% TET 2 | HI-HT IaE
WEFTT ST I AT I A A -
qd aadz ¥ faae @ffewm e
fed | ag ammrn T fF F grene S
qF AT AOFTL F ary F forE oo
F Fgt 9T &1 fam @ 1 fedr aF A &
i faft Y 5 zzoz Agw F A

(Interruption)
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Sl Sl wrl (IET 9RW) o

g9 #T 9Ef ¥ 41T § 9TIR] &9 9Ar
wtm%@mmﬁmm
g A fEdft F amwr aFAmr

o) uge Wo fawr : w1 A7t 97 @
d Iegia Zf @gArar 9% 7 g2f 97 FAEt
AR AF AT ATEAT § | ¥AT FA
aY ATETT W1 AT ¥R A, 470 F qHA
wAT FT FIA TIA A TH AHOAT FT FA
fag@a amr 72t & o7 727 oF ™A 9|
2 ) 9a Zm AW Az 9T 9 A gwe o
qET HAT, qF-A, TEeg HqEr s fvE-
fafadoa w6 7 war f7 iy A difeq
Z, foed aFarT ag=r 2, IAar quw ¥
ST TR AW FT AT FTARA AT
wifad | 29 |7 AWt &, S ag q,
fqvma’fﬁmaﬁmmﬁnﬁrm
oy 2z wE &, war & wf 2
oz & B w7 & fanqmﬁmm
o w7 wn G| w9 AT owmm o
mamm’xmmir&q[m
freft & wf=vafem firmo snd @i
fire nf:a': wfesz 287 Fqam | 91 ¥9-
ad a1 FEr Ffem § ged fmm g,
a1 w7 o afors 7 g 997 § faw,
afers amdt A ATz W@ ™ oawy o
17 wEr w7 fAfgm ) F oF gay ¥
T % | 3% AT F AT oA
q, fEfafmzom % =mwama ¥ sy @19

ar, oo, § AT AT F7 T "wveY
gEwy e o wgwEaz § e gw
a7 wAnT TE TET 49 2, T & faw
3AE 2 Faw A ¥ fAm f g A
2 Ay Fard 7 s Bear g &z
uF AgA “war 19 fEar ) T 9v-
g woar v Wl Zard At wee

frm wa®t Tz § 48 W, 77 o
| wedr arA AE ¥ ) Aveer EArvd fas
| & aw A &F & wF A s w96
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21T @1 FGT, T KA [ATT ATA1T A A
faar, IUFT 9% 95T 4T gAT | EHIT
HAT 57, AT A AT 57 W, IR w2
T A wEwl #W fEar | 9 79
fmrd 4, 35 7w frar | saa Gife-
fewer v A8 AErAAr JfEe, qiiH-
fefq S fm F% FE9 42F AET
FE[ AMET | FA qF AEAT :
f& sraea w4 e g, 3aw fao en
frar s | 9 TET q37 B, TEETY A1ES
IIT A3 Y0 2, 4y 49y 3w faw A wEEr
Z, @fra w395 4907 A favad w0
Z 1

T WA ATEL . Sdr 67 7

% :F augar # fy
€] Y | AT FAT A
AHIH AT FT J=47 AT wT 9 4R
T g NF FO FYFT S 2, A7 ey
A ARALT S0Y F | AZ ATA AT
AfFT 37 v o7 T owwe TR fomw

T 9919 2 fv T

a ArEq AT 49
i fza Zmn

SHRI M. N. KAUL (Nominated) : Sir, on a
point of order. Does the old rule of catching
the Speaker's eye still prevail or i. there any
new rule ...

(/// emtpttons)

SHRI A. D. MANI (Madhya Pradesh) : Mr.
Vice-Chairman, I would like to make one
suggestion .

SHRI M. N KAUL : Mr. Vice-Chairman. I
diould like to have your ruling on that (ioint
because we have been waiting.

THE VICE-C HAIRMAN (SHRT RAM
NIWAS MIRIHA) I will try to ac-
commodate as i viny Members as possible.

SHRI M. N KAUL : Some Members arc
tnking 45 to 55 minutes with the result that
oth< r Members who have also got something
to contribute, are squeezed out and one h is to
enter a protest.. .

1969] in Ahmedabad and

other places in Gujarat
SHRI A. D. MANI : Mr. Vice-Chairman, the
time for the Opposition is limited. Mr. Chagla
has been waiting for two days.
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THE VICE-CHAIRMAN (SHRI RAM KI
WAS MIRDHA) : I will try to accommodate
as many speakers as possible.

SHRI A. D. MANI : You will have to ¢ a
time-limit.

THE VICE-CHA?RMAN (SHRI RAM
NIWAS MIRDHA) : After all the opposition
parties have their own time and they can use
it as they choose...

{Interruptions)

SHRI M. N. KAUL.: If they do not stick to
the time-limit, then the time limit should be
abolished and let the debate go on and if you
deem fit closure be applied.

KUMARI SHANTA
There is no closure.

VASISHT :

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): Mr. Purka-
yastha.

SHRI M. PURKAYASHTA Mr.

Vice-Chairman, we have been discussing the
disturbances in Gujarat for so many hours.
What happened in Gujarat has shocked all
right-thinking and secular-minded people of
this cevnt y. It is bound to do so because it has
happened in the Gandhi Centenary Year and at
the birth place of Gandhiji. I need not go into
the details of the incidents that have occurred
in Gujarat because many of the speakers who
preceded me have narrated vividly about the
happenings in Gujarat. Every right-thinking
Indian must hang his head in shame at what
has happened in Gujarat. A.s members of the
majority community we cannot disown our
responsibility for what has happened in
Gujarat, and as an Indian I hang my hoid in
shame. Before the partition we used to blame
the British Go vernmen for all communal riots.
We used to say because of their policy of
'divide and rule' communal riots were taking
place in India. When India was partitioned,
when the new Constitution for free India was
framed enshrining secularism as its basic
principle, we thought that communal riots
would end. Thereafter, whenever communal
riots took place in India we used to blame
Pakistan and say that these riots
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wore the repurcussions of what had
happened in Pakistan. But since 1964
no riot has taken place in Pakistan while
in India since 1954 hundreds of riot
have taken place resulting in the loss of
hundreds of costly lives. In Gujarat
what has happened is the result of an
organised attack. The Governor of
Gujarat, Shri Shrimati Nacyan said
before a Press conference, "Behind the
riots there are organised groups which
must be exposed and crushed." If there
were no organised groups behind these
riots, then, riots would not have spi
in sich a short time to distant areas.
The scale and the intensity of these riots
suggest that the”e are organise 1 groups
behind it ai who are aware of the

situation in Gujarat, they are

aware that since the beginning of 1969

communal forces are playing their part in

vitiating the life of Gujarat. In January

1969 a communal para-military

organisation hold its camp in

Gujarat preaching communal violeaco

and suggesting that Muslims should bo

asked to quit India. Before the

happenings in  Gujarat in September

Ia’ communal leader visited these

place  an poke to the people to

Indiaaise the  Muslims, suggesting and

insinuating that tlie Indian Muslims are

not loyal to India.  That Organiation

spread its ramifications all over northern

India. Unless such organisations

are banned in India many communal

riots wii! take pi; ce in India.

Prevention is better than cure If

preventive steps are taken, I am sun ,

there will be none here to criticise the

Government for any lapses. After what

has happened in  Gujarat many leaders

of political parties, many press

representatives, have visited those

places and have analysed the causes for

the riots. But there 1s a common agree-

ment on one point and that is the

Government of Gujarat has miserably

failed to protect the lives, honour and

properties of the people there. If the

Gujarat Government had taken timely

action, the riots would not have taken

place, the riots would not have spread

to distant places, and there would not

have been such large-scale disaster. I

quote here from  the 'Hindustan Times,

—from an article written by Shri

Ajit Bhattacharya —

"Even on September 20, by when the
loss of lives reached three figures and
the loss of property was in crores, the
Chief Minister, Mr. Hitendra Desai,
was broadcasting that the police ~ was
acting with restraint,

[RAJYA SABHA]
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and there would be no alternative but
to use force if the riots persisted."

It is a clear admission that till the 20th the
police had not taken any action. When
they finally deployed aimed police, the
armed police had no arms in their hands.
They had only lathis in their hands. When
the military reached there, it was not
deployed with the speed and rapidity
which the situation demanded. We heard
that the Jan Sangh leaders were
suggesting that Pakistani agents were
responsible for the riots in Gujarat..

DR. BHAI MAHAVIR: Ski Jaya-
prakash Narayan himself suggest* J that.

SHRI M. PURKAYASHTA.: If
agents of a foreign country can create riots
in  thi- countiy, I  do not kn >w what
happens to this country if it is attacked by
a foieign p.->wer. Whether there are
Pakistani agents or not, there are some
people who are unconsciously playing
mto the hands of Pakistan. It has been

proved by the  Rabat Confe.eace be-
cause tlie Rabat Conference gave a
reproof to India on  what happened in
Gujarat. We say that Pakistan  has

robbbed its pocple of democracy but do
you know what the Pakistan Government
did after the Gujarat riots.took place ? 1
come from a district of Assam which has a
border with East Pakistan. When the
news of the Gujarat riots  reached East
Pakistan, the East Pakistan Government
deployed military in all the areas having
Hindu pockets. Not only the
Government but the progressive  and
democratic forces also asserted them-
selves. There Maulana Bhashani, the
famous  Muslim leader, gave a call for
observing hartal in [East Pakistan on
the 3rd of October and asked the people to
wear black badges and hoist black
flags. But the democratic and progressive
forces led by students and young men
asserted  themselves, journalists asserted
themselves, poets and writers asserted
themselves. Then Maulana Bhashani had to
withdraw that call for hartal. If that hartal
had takon place, I do not know what would
have happened in East  Pakistan. In our
country so many news items about Pakistan
are published but those news items which
have a silver lining in  the communal
situation do not get any publicity in
this country. These scrvere riots in
Gujarat arc unheard of since partition.
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So 1 suggast thet the Governmant should
take cortain  proventive  mensures and
the first preventive measure will be that
the Chief Miniyter of Gujarat, My,
Hitendra Desni, who is responsible  for
not taking any sleps to put daan thosae
riots should be asked to resign  forth-
with and if he does not resign, his Go-
vernment should be dismissed  forth-
with. Our Homa Minister is capable of
taking such strong action, He dismised
the Haryine  Goveromeat o prevent
flooi-crossing and il was & good example
for others.  Similarly if the Gujarat Go-
vernment s dismassed. it will b a good
venmple (or other  States and they il
take prevcoative -aeasures in no time ia
such cases.

[t has bocome 4 practice that whenever
any riols ke place, an  eaquiry ¢om-
mittee 15 et up. There slso an enq l _V
committee %_L-. baen s¢t up but only
Incs. officials ol the Government whlr“l
is responsible for such riots wil plues
all the file: wpd records before the Enguicy
Commission. Do vou think  that they =1'l
be highlighting their own  lapses? They
will never Jdo that. So such an enyuiry
cammittee is nol geing to serve any uscful
purpase. Therefure 1 again urge that tie
Government of Mr.  Hinteadra Desni
should be dismised. In  this cennection
I wanld alan ures the Home Miaister to
ban the para-ndliary organisation which is
spreading  communal  lenston and s
vitigting the whole atmosphere In s
country,

Lastly ! will urge upon the Home
Miaister o make intensive propaganda
thronghout the length and breadth  of
the country abodt secularism,  Without
such propaganda, without educating the
people snd politicalising them  communal
distrubances cannot be prevented. Wilh
these few words, I conclude my specch.

SHRI BANKA BEHARY DAS
(Orissa): Mr.  Vice-Chairman, [ think
this is a very imporant qubjcct which is
not being dealt with in 4 proper way
because often pelitics is being brought o
bear when we discuss the question of
communa! riots in Ahmedabad. Mr, Vice
Chairman, the seven days that shook
Ahmedabad and different cities in Gujrat
brought nct only & slur on the Indian
democracy but I think this period shook
the very secular fibric of this country. It
will be wrong again to say that because an
Enqairy Commistion has been constituted,
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we should wait for its report. Then I
would think we are trying to evade the
entire issue. We know that in this country
after the Ranchi riots we had an Enquiry
Commission; then there was another
Enquiry Commission in connection with
something else, then one more tn
connecHo n with the Kashmir affairs. Now
everybody in thi; House knows very well
t'ne causes of the communal riots that take
place. H might be a different thing whether
the G- Jurat Government took sufficient
precautionary measures or not: it might be
a different thing whetner the Gujarat
Government was capable enough to deal
with the situation with ihe force that was a-
its command at that time. But it is much
more important for wus, Mr. Vice-
Chairman, that our nation is now suffering
from a cancer which should be eradicated
at the earliest possible moment.

1 am just now reminded of the riots that
took place in Rjurkela and Tata-nagar
wliich were not in any way k'ss shocking
than what took place in An-medabad.
There might be a dispute about the figures
of deaths. It may run into more than one
thousand. I know in my State when the
communal riots took place, it was a three-
digit figure though the Government had
not openly given it. T am afraid the Gi

jarat Government might be playing the

same trick and the Home Ministry I ere
has given a report about the death
casualties as given by the State
Government, though the figure is much
more than what we have been given to
understand.

Mr. Vice-Chairman, here I want to say
a few words abo..'t the failure of the Gujarat
Government. | am not cne with the hon.
Member who preceded me demanding the
dismissal of the Gujarat Government
because if the dismissal takes place then I
think the same Congress Party should
have dismissed the Orissa Government
long ago and also the Bihar Government
when the Jamshedpur riots took place. So
let us not have different standards for
different States. If the Government
sincerely feels that it could not tackle the
situation properly in a particular State,
then the State Government should icsign.
Let us accept that code of conduct and the
Government should resign for whatever
incompetence they have shown in dealing
with such matters. So it will be better 1f
we keep politics out of this  question;
othorwise
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we are not going to deal with the subject
in a proper spirit.

Mr. Vice-Chairman, I am one with
those friends who have already advocated
in this House that enough preventive steps
were not taken in Gujarat. We know the
Quran episode; we know the Ramayana
episode and also the episode with regard
to the procession that took place in rela-
tion to the Al Agsa mosque in Jerusalem.
But in spite of these incidents, in spite of
these communal feelings tliat ran very high
in Ahmedabad and other cities in Gujarat,
the Gujarat Government did not take
preventive measures because perhaps they
felt that the tension was not sufficient to
lead to communal riots. We do not require
to see the tension in the streets. I have
experience of some communal riots in my
own State. 1 know on the previous day it
was absolutey quiet and calm ; all of a
sudden something happens; tension
spreads in a subterranean way and it
spreads in such a way here and there that
some incident sparks off a communal riot
and any Government which is not alert
will be helpless when the actual riots take
place. That happened in Ahmedabad. So I
do not agree with these friends who say
that there was absolutely no tension be-
fore that because the reports from Guiarat
clearly state that there was communal
tension in certain towns and some of the
political parties and elements were trying
to take advantage of the situation.

Mr. Vice-Chairman, here some of the
friends want to say that they give much
more importance to Hindu communalism
and perhaps they want to give less im-
portance to Muslim communalism. 1 do
not agree with tho”e friends though, in a
country like India, where tne Hindus are
in a majority, the Hindus have a greater
responsibility towards the minor ties. I do
not deny that fact, but in communalism,
whether of tne MusI'm brand or of the
Hindu brand, they are the greatest friends
because one communalism can feed to the
other group, and LIIC communal.sm of ihe
other group can only feed the
communalism to the first group. So always
there is the marriage of convenience
between two sets of people who arc
addicted to communalism. Some of my
friends have simplified the issue very
conveniently by saying that because oft he
capitalists and landlord combination
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I there are communal riots in this country
and some of my friends like Mr. S. D.
Misra have said even tliat ali the leftist
parties utilise the labour force for com-
munal riot purposes. I do not agree with,
this because I know the facts of the riots
(hat took place in Rourkela or in Ah-
medabad. Then you will have to say that
ithe INTUC, which controls the Iabour
population in Ahmedabad, was a party to
this, I do not agree with this fact. I do not
agree that any of the leftist parties that are
funclioning in India, however anti-national
some of them might be, will be taking
advantage of the communal situation. I do
not agiee. 1 do not also deny the fact that
sometimes the political parties in this
country take advantage of the communal
sentiments of the people, as the Congress
Party has done— what you quoted— and I
know of a recent example- Only six
months back, two of the Congress leaders
in a city were arrested under the
Preventive Detention Act because they
took out the image of a Goddess and
danced before a mosque and tried to have
a communal riot in that place. So let us not
talk in these terms whether it is a
Congressman or Mr. Bhupesh Gupta
belonging io the Communist Parly, because
tnere miglit be some communal elements
in so many parties, but it wil! be wrong
again to say that the leftist parties in ths
countiy are taking advantage of the
communal silua' ion in this country. But
one thing wiH have to be admitted that
because of the religious bigotry and
obscurantist tendencies in our Hindu
society we have this Hindu communalism,
whether t here is some Jana Sangh person
there or not. It would be again wrong if
you try to oversimplify the who'e issue. It
would be wrong if you say that every riot
has been engineered by the Jana Sangh or
the R. S. S. I am not in any way going to
say that they are not communal p:ri ies
because I know they always take advantage
of a communal situation wherever it
occurs. Sometimes they might not be
engineering it, but when a situation has
occurred, thoy try to take advantage of
that. I agree only to that extent, but 1t will
be again wrong to simplify the issue and
give all credit to the Jana Sangh and the R.
S. S. thereby forgetting that in the Hindu
society itself the forces of revivalism are
at work. Whether it is led by the Jana
Sangh or not, itis gradually gaining
giound.

SHRI PREM MANOHAR (Uttar i
Pradesh) 1 Why don't you look up the
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Government repo rts where they have said that
out of 24 riots 23 have been started by the
Muslims?

SHRI BANK/ BEHARY DASi To thai I
want to sa: this. Who begins is less important.
1 kno I of iwo or three places in my State
whe:-¢ the provocation also came from the
Muslim minority.

SHRI PREM MANOHAR: Itis the
Government of India's report; it is not the
report of the Jana Sangh or of the R.S.S.

SHRI BANK/ BEHARY DAS: You just
hear me. I enow it personally. I am not going to
bank upon only the facts that the Government f
India is giving. Somebody may again dispute
them. I know myself and I knov.'oftwo or th"ee
instances where the Muslim m'noriiy have
provoked communal feelin ; I only want to tell
my friends of the Jana Sangh this. Who sparks
it at a particular moment is not very important.
Ii ir, much moreimportanl whether cjmm mal
sentiments are aroused out of a . mall incident.

SHRI PREM N [ANOHARi How do y u say
that the Comt vunist Party and other leftists
parties do not appear in the picture ?

SHRI BAN KA BEHARY DASi I shall
remember it and 1 shall reply. Just hear me
now.

SHRI S. D. VIISRA i Both , a"-you say, are
important ones. In both the cases how it
originates is importanat. It is originated and
then it is followed up by the communal
cements in both the communities. It happens
like that.

SHRI BANKA BEHARY DASi I want to
answer that qi es ion al'o because, Mr. Vice-
Chairman, you should not think that the
Muslim community in India is the same
community as it was in 1947. and I do not want
0 use any harsh words here. The angiy your.g
men of the Muslim communi'y are t&s0 trying
to show that they are not prep, red in any way
to tolerate the Hindu communalism in this
country. Do not forget th i attitude, andl should
think that the Home Minister, when he replies,
will bear me out that in most of the instances of|
this riot there has been provocation also from
the Muslim side. In most of the c¢ ses angry
young men of the Muslim community have
been involved because of their provocation,
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and I know of two instances myself in my life.
Mr. Vice-Chairman, Sir, I want to say here also
about that great case of music before mosque. [
went to Mr. Chavan and told him about it
because that case originated in my constituency
and I know that for the last four or five years
that case went on. And utlimately in the
Supreme Court the Hindus won. But nobody can
say that in that particular place, up till now,
there has been any communal tension. Once you
see that communalism is embedded in the
society in a particular area, (hen a small incident
can also spark a great riot, and it has taken place
in different towns. So, though who provokes it
is very important—I agree—we should not shut
our eyes to the fact that this religious bigotry
and this cult of hatred against different
communities which are being preached in this
country by religious bodies or by some of the
political parties have a great role to play. I say
this also because I do not want to simplify this
issue by saying that only one party or the R. S.
S. organisation is responsible. That will be
oversimplifying the issue. That will be virtually
denying the very fact that communalism is
embedded in the society, in the Hindu society,
and it is gradually growing with the change of
circumstances. So, Mr. Vice-Chairman. Sir, I do
not want to equate this Hindu communalism
with that of MuTim communalism, but I want to
warn also my friends that tho8" who want to
support Muslim communalism because of the
fact that the Muslims represent a small minority,
they are also doing a great dis:ervice io the
nation because, once there is communalsim even
of the minority, the majority community will
always get an advantage over them, and they
will be the greatest winners in the communal
riots as and when they take place in any area.
And this has happened wherever there has been
provocation from the Muslim side also. So I am
not going to belittle the fact that in some cases
the Muslims have also provoked the communal
situation, but I want to say here that il is the
responsibility of the majority communi'y of
this country to see tliat communal amity is
preserved. Mr. Vice-Chairman, Sir, again I want
to say that in this country communalism is heing
equaled with disloyalty. 1 am very much
astonished that in tnis country communalism is
being equated with disloyalty to our nation, and
it is a most dangerous proposition \ that is being
aired in this country. M
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Jana Sangh friends may get very angry,
but is i 1 not a fact that Mr. Balraj Madhok,
in different meetings, went on saying that
the Muslims of India should be
Indianised? What is the spirit behind it ?
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We have discussed for hours and hours-It
is nol a question of reading from news
paper-. Mr. Vice-Chairman, Sir, this is a
very dangeroit- proposition to ray that the
Muslims in India should be Indianised. The
very idea behind such a proposition is to
suspect tne loyalty of every Muslim in this
country, whether h<J is Dr. Zakir Husa'n
ivho was tne President of India or any o'-
her Muslim hon. Member of this House. I
can understand a Muslim may be
commana! but to tell thai a communal
Muslim is also an anti-natonal Muslim is
an absolutely wrong proposition and
thereby we only give advantage to all the
spies residing here. Tliat is why I think we
should deal with this matter completely
differently. Is it not a fact that some of the
papers that have been passed on from India
to Pakistan have been passed on by the
Hindus? Can anybody say that in this
country always the Hindus have been loyal
to this nation? Then don't you think that the
Hindus also shoud be Tndianised in this
cauntry? What do you mean when you say
that Muslims should be Indianised ? In
politics I think these things should not
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be brought in and we should deal with :he
communal issue in a differen! manner, i'py
or a disloyal person is disloyal to the
country whelher he belongs to Ifie iu
community or Muslim community or
Christian community and he should be
dealt with in that manner but a communal
Hindu or a communal  Muslim s hould
be treated in a diffrent way because
acommunnal Muslim can be loyal to this i
ountry just as a communal Hindu can be
loyal to tnis country. Therefore I warn to
say again that this 1s a wrong proposition
and this should not be encouraged in the
n'crests of secularism of this country. We
should not equate comunalism with i

oyaliy or talk of Indiani'aiion of a
particular communi;y. I woul!,: r.sk [.his
question.  Would you advocate that ihe
one croic  Hindus whe are residing n

East Pakistan should be P.-kist, Would
you not be creating a suspicion in 'he
minds of Muslims of Pakistan that ihe one
crore Hindus who are still there are
disloyal to Pakistan- and they are loyal
to India? Mr. Vice-Chairman this is a
very dangerous proposition and if you
allow such sentiments te  gain ground in
this country T do not know how far we can
protect our secularism in the country.

I have no time and so I do net want ay
much on this but I do want t¢  say that
wherever there is communal tensk n and
wherever there are communal ments
working in the political or ial field
they should be put down with a strong

hand. It is not being done now. In  the
case of Guiarat it was not i and is
not done in the case many Stales
wheie communal riots e taken place. 1]

e seen with my i eyes police standing by
idly and allowing persons to loot the
houses of the minority community

cancer has ie very deep because the
entire & has been affected to a very great
extent. We cannot say that the persons
who ate in the police, in the army and in
the Administration are comp'etely fice
from this cancer, and I want to warn the
Home Minister that particular attention
should be given to this aspect and any-ly
who is found in any way associating
himself with any communal organisation
who is found preaching communalism
should be brought to book and if he is in
Government service he should be im-
mediately dismissed. I know of cases and
I have drawn the attention of Mr. Chavan
butl am very sorry to say that
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no action has been taken even by the Home
Minister. During a communal riot last year in
Cutt ick town I gave instances to him in which
I mentioned the names oi' certain lect irers who
are members of communal organisations
openly and who are also 1 eading institutions
like the NCC in thi se colleges. Till now one
year has elapse* but that person is still a
member of tre communal organisation and stil]
a lettturer heading the NCC organisation of
that college. So if the Home Ministry does not
look into these aspects and r.ee that such
communal elements are eliminated from the
Administration nd other educational
institutions ! t: ink they will be abettors
whenever there will be communal riots in this
country. I hope the Home er when ° ; eplies
will categorically ce that i searching enquiry
will be conducted into he case of all those per-
sons who are ir the educational institutions and
in the Administration to find out whether thoy
are harbouring communalism or in any way
encouraging the spread of hatred amongst
communities in the country and see that such
persons are not there either in the police or in
the Administration or in the Services.

So also an atmosphere of communal amity
has to b i created. We have heard so much
about the National Integration Council but is t
lis the proper way to deal with communa
situations? Do you think by inviting the
lominees of all the com-mun il parties, I v
appeasing the communal elements you ¢ uld
create healthy ¢, ndi-tions in the co .intry wnere
there can be co-existence between the
crmmunhies? Most of the cu nmunal riots have
taken place, as it has taken place in Ahmeda-
bad, because ot the appeasement policy.
Whether it is Tindu communalism of Muslim
communalism, as long as the Government tries
to adopt a policy of appeasement I would say
that they will not only fail ou they will also be
putting a premium on such forces which are
preparing the ground for the demotion of the
very social fabric of this country.

I also want to draw your attention about text
book; in this country. I am very sorry to say
that even after 21 years some of the tex books,
the history text books, are such that they do
not help to create a healthy atmosphere within
the premises of the educational institutions and
I think the time has come when the Home
Minister' and the Education Ministry should
look into this aspect so that the studenl m; in
those institutions
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are properly taught to imbibe the spiri of
secularism and not the spirit of communalism.
Nowadays, as has been complained in this
House about Ahmedabad also, some of the
student elements are victims of this communal
canker which is gradually growing in every
State I know in my State when they took out a
procession of the goddess because of the
Saraswati Puja they went before every mosque
of the city, waited there for four or five minutes
and danced there just to provoke the Muslim
community and then if something happens the
Home Ministry records will say that the
provocation came from the Muslim community.
Was the provocation not there when this
procession with Godclc-s Durga or Goddess
Saraswathi went there and danced for five
minutes with crackers in their hands? 1 have
written so many times to the Home Minister
about this question of music before the mosque.
This is a very controversial subject. I am seeing
every day in my State. Whenever theic is a
gious procession, a Goddess being carried in
procession, in front of every mosque
deliberately the procession is detained for five
minutes, crackers are exploded and they danco
there just to provoke and show to the Muslims
that 'we are a superior race in this country' and
then they proceed. If such provocations
continue in this country 1 do not know what
will happen. I cannot say that after the judgment
of the Supreme Court there would be no music
before the mosques because Government cannot
stop it unless there is agreement betweeu both
the communities. But the Supreme Court
judgment does not permit you to dance before
the mosques just to provoke them and tell them
that you have got such a right of having music
before the mosque. It is going on every day
before our eyes and we are absolutely helpless
in the matter. Is it not proper for the Home
Minister to clarify the position? I wrote to him
one year back asking him to clarify the position
vis-a-vis the judgment of the Supreme Court but
I do not think so far the position has been
clarified. Till now this is going on. This is
definitely provocation and when some action is
taken from the side of the Muslims then
somebody will say that the provocation came
from the Muslims. I do not want to say much
more about it.

Then there is rumour which is also a very
important factor and the Government has to be
strict about it. Whenever there is communal
tension there is.
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deliberate attempt on the part of communal
elements to spread rumours to see that other
communal elements are also roused and
such things took place in Ahmedabad also.
On the 18th night a rumour was spread and
spread successtully that a sadhu had been
killed though | there was no killing of the
sadhu at all. But it went deep into the mind
of every Hindu communalist who
immediately without verifying the facts
took that opportunity to have an onslaught
on the Muslim community in Ahmedabad.
Rumours therefore is a very important
factor and the communal elements always
spread rumours to create communal tension
and riots. I think we should have a law, just
as we had during war time, by which if
anybody spreads any rumour which is found
to be falsehood he should be severely
punished so that the communal elements
will not get any opportunity to create such
situations.

Thank you.

SHRIM. C. CHAGLA (Maharashtra); Mr.
Vice-Chairman, [ think there 1S one
point on which we all agree—every
Member of this House,  irrespective of
parties or groups—and that is that we are
all deeply distressed, any more, we are
deeply disgraced by  what happened at
Ahmedabad. Now, Sir, I do not want to
go into the causes of this particular riot.
A Commission 1is going to investigate it.
Nor do I want to allocate blame either to
one party or the other, nor dyI want to go
into the sordid details gfit. 1 would
rather look at the matter from a broader
point of view and try and understand why
these riots take place and what we
should do to prevent these I riots from
occurring again. It is really surprising to
me it 1s painful to me that in a country
like ours there should be communal riots.
This is a country where Gandhiji lived,
where Gandhiji gave his life for Hindu-
Muslim unity. This is a country  where
our philosophy teaches us tolerance. I
think if there is one aspect of Tndian
philosophy—I will not call it Hindu or
Muslim—it is tolerance. All down the
centuries we have shown tolerance.
Hinduism itself has got so many schools.
You can be  an atheist. You can be an
agnostic. You can be a theist and yet you
can be a Hindu. Therefore, tolerance is
basic to our philosophy. We have a
Constitution whose \ery foundation is
secularism.

first class and  second class citizens.
Every citizen of India has the same rights
and the same opportunities.  Therefore,
why is it that in  our country riots take
place? 1 can understand other  countries
which have got a legacy of hatred, which
have not got the philosophy which we

have, which have not inherited the
traditions which we have, but the fact that
this should happen in India, in the

centenary year of Gandhiji, is a matter of
pain and disgrace to everyone of us. Now,
Sir, my own  view is perhaps a little
unorthodox. I believe in speaking my
mind. I have never said anything which I do
not believe. My own view is that this
philosophy of separatism which is growing
in this country must go. The minorities
must feel that they are part of the national
stream. They must feel that they are
Indians, that this is their country, that
their ancestors lived in  this country and
they are as much heirs to the culture and
traditions of this country as the majority
community. Now, Sir, when you go to the
United States, you meet an American. You
deal with an American. You never ask the
question : Are you a Catholic, Protestant or
Jew? You ask an American "What are you'
and he says he is an American. Why is it
in India that we are labelled? Why is it that

we are  Indian Muslims or Indian  Hindus
or Indian Christians? It is wrong
to  permit religion to intrude into

public affairs. Religion is a matter of my
conscience. God is someone with whom I
have communion. Why should I
intrude my religion into public affairs?
Why must I wear my religion on my
sleeves? Why must I proclaim to
everybody that I am an Indian Muslim or
Indian Hindu or Indian Christian? That
shows that there is this philosophy or this
policy—I will come to the policy
presently—of separatism and, believe me,
we well never be able to put an end to this
orgy of violence.

I have something to say about the
Government. We must make it clear to
both the communities that you are neither
a Hindu nor a Muslim as far as public
affairs are concerned, but you are all
Indians. It is only when we have attained
that ideal, when we have reached that point
that a solution will come to our problems.
Now, Sir, I think one speaker said that
confidence must be instilled into the
minorities. | agree, but confidence is a two-
way traffic. The minorities must also inspire
confidence in the majority. It cannot be a
one-way
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traffic. You cannot say, instill confidence,
in the minorities, unless the minorities in
their turn, nspire confidence in the
majority. Therefore, till both sides feel
that they trust ach other, this tension will
remain. Ne w, let me be quite blunt in this
matter. \s I said, I believe in speaking my
mmd. A large number of Hindus—I have
so many friends—really feel that the Mu;
lims have extra-territorial loyalty, that tiey
have affection and regard in their relations
towards Pakistan. Now, this is what the
minorities must emphatically nd
unequivocally repudiate. To mo Pakistan
is a foreign country. It is a country which
is hostile to my country, have nothing to
do with Pakistan Merely because...

SHRIB. V. ABDULLAH KOYA : In
the recent Indo Pakistan conflict, most of]
the Indian I'Viuslim leaders proclaimed that
they were loyal to this country and they
had sent tl eir sons to the war front.

SHRI M. C. CHAGLA : It is a wrong
suspicion. I kne w that Muslims have given
their lives in the Indo-Pakistan war. Some
of the brave deeds were done by Muslims.
I kno v all that. I am trying to end this
situation. [ am trying to diagnose it.

SHRI PREM MANOHAR: The slogan
'Pakistan Zindabad' was raised.

(/ {terruptions.)

SHRI M. C. CHAGLA: Pakistan
Zindabad slogans were raised. That shows

SHRI HAY/.TULLAH ANSARI: Are
you sure that s ich slogans were raised ?
Were you ther:? As a journalist lean say
that it is a solutely wrong...

(J iterruptlons.)

THE VICE CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : Order, please.

SHRI M. C. CHAGLA:1I amnot
saying anythin . to which everyone of us
should not subscribe.

SHRI HAYVTULLAH ANSARI: He
is a very good awyer. He has put forward
his case very n ;ely.

SHRI M. C. CHAGLA: I say that to
me and to eve y Muslim here Pakistan is
a foreign co intry. It is a country which
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is hostile to my country, a country which
has carried on a relentless campaign
against us. The mere fact that Pakistan is a
Muslim country makes no  difference.
Turkey is a Muslim country. What have
we got to do with it? All  the Arab
countries are Muslim  countries. This is
my country.  This is my home. I  was
born here. My  ancestors lived here. 1
propose to die here. To me everything is
Indian. Therefore, as I said, confidence 1s a
two-way traffic. When I say that the
supicion is there I am only saying that
there is a suspicion. Does anybody doubt
that? A large number of Hindus to suspect
Muslims and, therefore, it is the duty of
the Muslims to repel that suspicion, to
make it clear  emphatically and  une-
quivocally at every point of time that they
are loyal.

SHRI SYED AHMAD (Madhya
Pradesh) : Should I go on proclaiming
that I am loyal ? Am I supposed to shout
on repudiation if some people suspect me ?
Suppose if Mr. Tankha said that he
suspected me. Am I to repudiate it—him
and everybody.

SHRI PITAMBER DAS: Nobody
suspects some persons. (Interruptions.)

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Order, please.

SHRI M. C. CHAGLA : Now, let me
come to the Government. My friend, the
Home Minister, is an old friend of mine
and I hope he is still my friend. 1 want to
make a suggestion to him on this matter.

(Interruptions.)

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Order, please.

SHR1 M. C. CHAGLA: Let them give
up with dealing with 'public matters, from
a communal point of view. (Interruptions.)
Sir, I, am nobody's lawyer. I have notning
to gain from anybody. I have nothing to
expect and nothing to fear but I have a
rignt to say what I feel in my mind. This is
a matter which is of tne most vital i
mportance to my countrv. As I said, 1 am
not talking of Ahmedabad. I am not
allocating any blame, but 1 am looking
into the future, I want this to be one strong
nation and my friends here should realise
it.é am only saying what [ tnink is right
and si
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the only way to prevent these riots. Now
may I ask the Government this, for
heaven's sake stop dealing with problems
from a communal point of view. Look at it
from the national point of view. You are
only aggravating the communal situation.
Let me give instances. Wny is it in an
election you give tickets on communal or
caste basis? Is this the functioning of
democracy? Is tiiis national integration?
Why do you select a member because his
community is in a majority in that
constituency? If I had anyting io do with
the giving of tickets, I would send a man
who did not have his community in a
majority as a test of our national
integration. The Home Minister knows it.
You look at the name:, of the members
and their constituencies and you see they
have got a majority as far as caste er
community is concerned.

Then take tlie case of uniform Civil
Code w!ii:h T have beeu advocating for a
long lime. What is the answer of the
Government ? The Muslims are against It.
But other Muslims are also in support of it.
Is that not a principle or a directive of]
State policy? Are you not bour.d by the
Constitution? The Constitution says there
shall be a uniform Civil Code, what haa
Government done about it? Simple answer
. till everybody is agreed. This was the
British answer; laissez faire. No social
reform till everybody agrees. Why have
you the directives of State policy in tne
constitution? You are bound to alienate
somebody. But if it is a good thing, if it is
in the interests of the nation, you must go
ahead.

Look at Rabat. I was shocked
to read the statement ofthe Foreign
Minister. I will deal with it wnen tne
discussion comes. 1 was
shocked to read the statement of tne
Foreign Minister tnat the delegation was

sent to Rabat on the advice of
some of nis ~ Muslim friends.
What is the meaning  of this? What is

the meaning of Muslim friends?
Therefore, you aggravate the communal
situation. You make the Hindus
feel that the Muslims have been
advising the Foreign Minister to send a
delegation to Rabat.  Take advice from
Indians, let me tell the Government, not
Hindus or Muslims. Deal  with
the situation from an Indian point
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I or Hindu point of view. May be you may
please tne Muslims for tne time being,
some of them, but at what cost? You
aggravate the comunal situation; you h.ve
created more bitterness; you nave brought
about the hostility of the majority
community.

I will not take much more time. Il nas
been said about wars that wars are made in
the minds of men. They are not made by
arms and armaments, hostility or pacts or
treaties, but they are ‘made in the minds of
men. That is the famous legend of
UNESCO. I say the same thing about
communalism. Communalism is created in
the minds of men. If your mind is pure
and un defiled then there can be no
communalism and therefore we want a
system of national education, education
wnicn will not emphasize communalism,
which will tell young people. "This is your
country, never mind your caste or
community. You belong to India. This is
your history going back to thousands of
years." That ic "te education we want.

Finally, Mr. Vice-Chairman, there o
greater art, there is no more difficult art
to practise than the art of Ii', ing together.
We in this country knew tlie art at one
time I remember the days as young boy
when Hindus and Muslims lived together,
shared festivals, shared griefs. There
was no communalism They never
fought with each other. Om might go to
a  mosque, the other might go to a
temple. As far as otfier matters were
concerned they were brothers and sisters.
But today it is different. Let me point out
how difficult it is, the art of living
together, whether it is husband and wife,
father and son, brother and brother, nn
an individual plane. They have to learn
the art of living together. You go nigher
up. In the nation different groups, different
communities, different castes have to
learn tne art of living togethr. Go
alittlefurther, internationally. The art of
living together is the art of different
nations living together. Therefore, 1
want to end on this note we have to
learn the art of living together. We have
always to recognise that we are Indians
first, that our religion is a matter of aur
private affair, not public affair, and so
long as we look upon problems from an
Indian point of view, from a national
point of viewt, I think there is very little
chance of ommunalism prevailing in this
country.
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SHRI S. S VAPRAKASAM (.Pondi-
cherry): (Spoke n Tami!)*

Mr. Vice-Cfti irman, I thank you for
having given ir ; (he opportunity 10 make
my maiden speech in the august House
today. I want o express certain sugges-
tions about thi communal riots of Ah-
medabad of Gu arat State.

SHRI OM MEHTA (Jammu and
Kashmir) : Mr. Vice-Chairman, up to this
the opposit on has taken 300 minutes and
the Congr«s only 120 minutes. So |
request the Chair to rationalise the time.

SHRI S. SI'APRAKASAM The
riots based on religion and community in
Abmdabad i re regrettable. I convey my
condolence to those families who have
lost the precious lives of their dear and
near ones.

SHRI THILLAI VILLALAN (Tamil
Nadu) : Sir, he is making his maiden
speech. Le! hir be allowed to continue
without interru 'tion by other Members.

. ;iR1 A. D. MANI : He is providing a
translation.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : You carry on.

SHRI K. S. CHAVDA : There is no
arrangement fur simultaneous translation
in our H juse. What is the use of allowing
him t > speak in Tamil ?

st amerm (sfanmr) @ & oF gaE
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H=GT "_.'"TTT I

SHRI THILJ Al VILLALAN : He will

give the translation. Let him speak in
Tamil.

SHRI S. S VAPRAKASAM: We see
this sort of ri< ts have been found not
only in Ahn edabad but in different parts
of the coi.ntry for the last few years.

* English tn nslationof the hon. Mem-
ber's speech in Tamil, as given by the hon.
Member.
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It is a disgrace to our nation and our

country. Religious people are saying that
all religions are for only love and affec-
tion among mankind. But we find this
unwanted and obnoxious fight only among
them. This Government is not prepared
even io think deeply about the root cause
for ihe malady and is also very hesitant if it
finds out the real reason for the same. For
example, a few years before, a poster was
issued by this Government to preach
against untouchability among ihe masses.
In the poster it was shown that a caste
Hindu is calling a Harijan, "Day Pariah go
away", and under the picture it wf.s
written that if it is called like this, he will
be imprisoned for six months. Caste
Hindus raised objections to these posters.
This Government stopped the publication.
This was during the  Congress  Party's
days. But cur DMK Party at its cost
published the same pester throughout the
Slate. I am  narrating this only to show
that this Government is hesitating even to
do good things for the country. We cannot
tiead on the path of progress if the
Government is afraid of opposition by
the reactionaries in the country.

There is a coup'ei of Tiruvalluvar which
says—

"Noy Nadi Ncy Mudal Nadi Adu

Thani kkum Vai Nadi Vaippaccheyal”

which means, medicine is to be given after
the correct diagnosis of the disease. If it is
not done, it will end in death. Communal
disharmony is also a disease on the
sociely of the country. The root cause of
this is only superstitious beliefs. Great
leaders of Tamil Nadu, Arignar Anna and
Periar E. V. Ramaswamy, are responsible
for the annihilation of all these supersti
ions from the countrymen in our State
through their propaganda for more than
three decades. The people of Tamil Nadu
are now more for reason than for tradition.
Therefore, communal riot of inhumanity
towards the down-trodden is not showing
its ugly head in our State. Of course, reeds
were sown of riots and violence during the
Congress regime in our country. But they
have been averted by us. In our State, Sir,
the Hindus and the Muslims are living
like brothers of one family.

This Government is wasting money for
so many unnecessary things but why
cannot 1t spend money for propagating
rationalism and progressive ideas among
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the illiterates? In the AIR, all are belong-
ing to the upper class people and therefore
it 1s not useful for the people and they are
propagating the principles oi the stone
Age. They are against rationalisir and
therefore they are not doing propagation
of rationalism. The future of the country
will be doomed if the same is repeated
through the very big institution of
educating the masses. If this is the state of
affairs in our country, we cannol proudly
join with the ottier nations, It is not good
to hide a wound wkhout curing it with tne
proper medicine. This Government should
chalk out schemes to make rational
propaganda in the other States as our
leaders are doing in our State. All the
leaders of this country should be requested
to join in this campaign.

To conclude, I want to say that unless
this Government takes steps to eradicate
the supersitious beliefs in the country we
cannot prevent communal riots and I
request this Government to take im-
mediate steps.

In the end, I want to quote tne two lines
of my teacher, the revolutionary poet of
our State, Bharathi Dasan—

Urudhi! Urudhi! Urudbi!
Samooham Enrornnarke
Erudhi ! Erudhi ! Erudhi !

Onre

which means that our community is one
and indivisible and those who do not
believe in this shall find no place in the
country.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): The hon. Member
has promised that he will give an English
translation of his speech which will be
incorporated into the records.

SHRI M. N. KAUL i We want some-
thing, some other Member can give a
summary.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA)! I do not
think it will be necessary. A summary
would not serve the purpose. The whole
speech should actually form part of the
records. It has not been possible, un-
fortunately, to introduce simultaneous i n
terpretation in this House as has been
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done in tne other House and I do hope
that at least before the next session starts
a similar arrangement will also be made
in this House.

SHRI K. S. CHAVDA i Mr. Vice-
Chairman, are we going to sit up to 6.00?

SHRI JAIRAMDAS DAULAT RAM
(Nominated)i Mr. Vice-Chairman, I had
an occasion to go to Ahmedabad very
soon after the height of the communal
distrubances had been controlled and I
stayed there for seven days, met all
sections of the people and tried to
understand the cause of the disturbances,
the course of the disturbances, and the
steps taken to control and confine the
disturbances within manageable limits.
But I do not propose to go into all those
aspects of the disturbances. I think it is
better that we wait for the findings of the
Commission which has been appointed-
when we might be able to get reliable data
to form our conclusions and to frame our
proposals.

I am confining myself to a very res
tricted scope for my speech. I want to
make one or two concrete suggestions
to Government in the light of many
many years of communal disturbances
in the country. I do not wantto diagnose
the disease or to go into what may be
called the general aspects of the com
munal problem. But one or two concrete
suggestions to the Central Govern-
ment—which 1 think are inherent in
India's situation—are very very necessary
for adoption.

After all, what is India ! India is nothing
but a union of States. If there is trouble in
any single State, it has its repercussions on
other  States—and may be the
repercussions may be on another
country—and it ceases to be a mere matter
which concerns that State. The Indian
nation is so composed on the basis of
religion, community and otner factors that
people belonging to all the religions and
communities are living in all parts of the
country. So when anything serious
happens in any State, the whole nation
feels the impact of it. I have therefore
always regarded that so far as public order
is concerned, so far as the maintenance of
peace in any State is concerned whether it
1s disturbance on the basis of community
or religion, it ceases to be a matter
concerning merely that State
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It concerns the « iple of India. As I said on
account of the repercussions, the entire
nation feels th' effect of it. We see it in
today's diiucssion in this House, possibly
in the other House, and we have seen this
repeatedly.

Therefore, i h;ve a definite feeling tha'
it is inherent in the Indian situation that
whatever m ,y be the wrong interpretation
of our Constitution, or whatever may be
nece sary to re-deal ‘with the Constitution,
th; Centre must actively come into the
plcture when there are communal or
sectional disturbances in any part of the
country. After all, Gujarat is Indic, so also
Maharashtra, Punjab, Andhni Pradesh,
Tamil Nadu or U. P. It is ill India.
Therefore, I believe that the Centre must
come into the picture, an I I have two
suggestions with regard to t at.

As Mr. Chaghi has said, communalism
is first born in the mind. For weeks
together, for months together, a certain
amount of prop iganda goes on either on
the platform or through the press or
otherwise, ind that propaganda continues
to ir flame the communal feelings in our
people. And when it has reached a certain
stage, one single, small incident lights tie
fire and there 1s a big burst up. Then was
the subtle; latent disturbance of the mind
already there. The feelings wire aroused,
inflamed, passions were at a height. Then
comes a single incident and then we find
that what was latent has become patent.
Therefore, 1 suggest two things. The
Centre, if it has not the power, must gtt the
power to dea I with the press and the
platform even 1t the State level, where
communal peace or communal discord is
concerned.

Also, the Cer tre is fuither respon ibl"
for taking whate* er other steps are neces-
sary to be taken to preserve peace in a
particular State for the situation has
repercussions even on other countries.

Sir, when the Constitution was being
framed we had deliberately put in a
provision anticipating certain occasions
arising under which the Central Govern-
ment, with tl e vote of this House could
acquire < ertain powers to legislate in
respect of a State on matters within a
State a id take executive action in
accordance with that legislation inside
that Staie. There are also other items
which such legislation can cover.
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in Ahmedabad and 1144

other places in Gujarat

I am referring to article 249 of our Cons-
titution. I will take just one minute to
read the contents of it:—

"Notwithstanding anything in the
foregoing provisions of this Chapter,
if the Council of States has declared
by resolution supported by not less
than two-thirds of the members
present and voting that it is necessary
or expedient in the national, interest
that Parliament should make laws
with respect to any  matter
enumerated in the State List specified
in the resolution, it shall be lawful for
Parliament to make laws for the
whole or any part of the territory of
India with respect to that matter
while the resolution remains in
force."

So also arlicle 162 relates to executive
action under such laws. I feel that the
eailicr we are able to take some such
action, the better it would be for the
preservation of peace in the country. I
know the difficulties. I know the resistance
which will be coming from the States. But
I fee] that unless tlie Centre is able to take
some powers, create an atmosphere which
enables it to get this legislation through,
we will find that in each State peace wiH
be disturbed and it will have repercussion
on the rest of the country. The national
interest will suffer. International relations
also will be prejudiced. And yet the
Centre will remain helpless. The National
Integration Council at the non-official
Ievel can hardly to much. A little
atmosphere no doubt it can create.
Therefore, that positive action by the
Centre is necessary and was inherent in
the situation, as was anticipated by the
Constituent Assembly. We should take
some steps to create a situation which
enables us to get this thing through. After
all, we represent the States here. That is
why the Constitution has given to us that
representative capacity of Council of
States and a provision has been made that
the Council of States can, by a certain
majority, give this power to Parliament.
These are in brief my concrete
suggestions.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Mr. Chavda. Five
minutes.

SHRI K. S. CHAVDA (Gujarat): Only
five minutes? Mr. Vice-Chairman, the
communal riots in Gujarat broke out in
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September, 1969 and in Jagatdal, 24-Parganas
in West Bengal, in October, 1969. What
happened during the Ahmedabad riots and
during the Jagatdal riots is a matter of shame
to all of us. It is a matter of shame for the
country as a whole.

Sir, [ am very sorry to read out a news item
under the heading, "Gujarat riots a black
spot". I am reading out from the 'Hindustan
Times', "New Delhi, November 22 :—

"Prime Miniser Indira Gandhi said today
the recent communal dis-turbances in
Ahmedabad and other parts of Gujarat were
a very big fcalanfc (black spot) on the face
of Bharatmata (Mother India).

"In a reference to the riots in her speech (at
the AICC session here,...

SHRIMATI YASHODA
Which A. 1. C.C.?
SHRI K. S. CHAVDA : ... whatever it is.

".. .Mrs. Gandhi said the AICC should also
mourn those who died in Gujarat."

REDDY

Of course, it was the requki ioned A. 1. C.C.
meeting. But, Sir, the Prime Minister of India
did not say anything for the mourning of those
who had been killed in the Jagatdal riots in
West Bengal. It further says:—

"They were citizens of our country with
equal rights guaranteed to them in the
Constitution."

! should like to know, Sir, whether those who
died in the communal riots in Jagatdal were
not the citizens of India.

Again, on September 16, the plenary session
of the Islamic Conference at Rabat had
decided against India's participation. The riots
in Ahmedabad broke out on September 18 and
they were brought under control on September
21. On September 23 the Summit Conference
at Rabat invited India to take part in the
Conference and India's participation was
welcomed by all the 25 countries, including
Pakistan. Then, Sir, I fail to understand why
Rabat is linked with riots in Ahmedabad.

Then,  Sir, when the killing and arson
started and when shops were being
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looted in Jagatdal in the 24-Parganas. the
police would not stop it. The fire-brigade
could not work. The whole night the people
lived in mortal fear. The riot lasted for about a
week. The ruling party never attacked the
United Front and the Communists in West
Bengal either in this House or outside. Why,
may I know, favouritism was shown to the
United Front Government in West Bengal?
Why is the Gujarat Government alone singled
out? These arc the questions which require an
answer from the Government.

On September ly, Sir, some Muslims i
collected on the road near the Jamalpur Gate in
Ahmedabad at the time of the Uis fair objected
to cows being brought along that road. Some of
them assaulted the sadhus and also attacked the
Jagan-nathji temple in Ahmedabad. The police-
men who were present on the spot informed the
police control room and the senior police
officers rushed to tht spot and the situation was
brought under control. Cases were regi;tcred
and investigation was taken up immediately by
the Superintendent of Police (Crime Branch).
Some persons wee arrested and more persons
were rounded up during the night. The State
Government at once announced to hold a high
level enquiry. The curfew was imposed at 10
p.m. on September !9. The army was called to
cope with the situation, but the army came very
late. (Time-bell rings) Just only rue er two
minutes, Sir. Then the lormer Deputy Prime
Minister. Mr. Morarji j went on a fast till the
riots were brought under control. His 11-days
fast helped a great deal in bringing communal
harmony in Ahmedabad and elsewhere in
Gujarat. The situation was fast returning to
normalcy, but the visits of three M.Ps, and then
two M.Ps and then the visit of the Union
Deputy Law Minister. Mr. Salecm caused a
setback in the fast returning sense of normalcy.
It was reported in seclion of the Press in
Ahmedabad and in other papers also that the
Cen'ral Intelligence had reported to the Home
Ministry about the objectionable activities and
utterances of the three bearded men who visited
Ahmedabad during the riots. Will the hon.
Home Minister place that report on the Table of
the House?

Shri Bhupesh Gupta and Shri Yella Reddy,
both Members of this House, visited
Ahmedabad during the riots. There were some
bomb explosions, Sir, in ~ Ahmedabad. One
Shri  Mohamed
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Siddique died on the spot in the Dana-pur area
of Ahmedabad while making a bomb. The pec
pie of Ahmedabad were shocked to know hat
the late Shri Siddique a ring leader of bomb-
makers, had lent his car to Mr. Hhupesh
Gupta and Mr. Yella Reddy dur ng their tour
of Ahmedabad. It was at tie instance of the
Communists in Ahmedabad that the lats Shri
Siddique was taken in the Peace Committee-

SHRI BHUI'ESH GUPTA : I thoroughly
repudiate t. Again and again they are
repeating it.

(Intet rnption)

SHRI K. S. CHAVDA : My request is, Sir,
please do not allow interruptions. I will finish
in one minute. The Union Deputy Law
Minister, Shri Saleem, visited Ahmedabad on
October 7. During his four-day sta:, in Gujarat,
he contacted Shri Ibrahim Sulaiman Sheth, a
Member of the Kerala Muslim league and
other Muslim Leaguers, but he did not care to
mee tlie Gujarat Pradesh Congress Committee.
He went to meet Majiis-e-Mushavirat, but he
did not allow workers includii g Muslims of
different shades of opinion who went to him to
inform him ab. ut tlie situation. I would like to
know whelher the Union Deputy Law Minister
vent to Ahmedabad to increase communr.l
tension or to bring communal harmony. (Time-
bell rings) One-minute moie. Before the riots
broke out in Ahmedabad, there was a very big
procession of Musli ns against the burning of
the Al Agsa Mosque in Jerusalem. . .

THE VIC)-CHAIRMAN (SHRI RAM
NIWAS M 1RDHA) : That has been
mentioned.

SHRI K. S. CHAVDA : Some of the
processionists shouted "Pakistan Zinda-

badlll
fam s '

Gujarat being a border State, the Central
Govern nent should be very vigilant and shoi
Id take immediate steps to check such natters.
Therefore, Sir, it is useless to bi; me the
Gujarat Government. The blan e lies
elsewhere. Thank you.

THE VICE-CHAIRMAN (SHRI
RAMNIWAS MIRDHA) : The hon. Home
Minister.

other places in Gujarat

THE MINISTER OF HOME AFFA IRS
(SHRI Y. B. CHAVAN) : Mr. Vice-Chairman,
Sir, . .

i darar 71w : § oF fadaw
EIECLEE- SEMN R

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : We had fixed that at 5-

30 the Home Minister would reply. I know
many Members want to speak.

=i HfawaT e ; ¥ fFREE A 9w
g7 fakg

SHRIB.V. ABDULLAH KOYA :
Many allegations have been made against our
party, but we have been left cut. We suffer
here also.

5| davEt Tw ¢ R fREgEda ®a
a, suF arg @7 w1 fqug 723, .

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : Let us proceed,
please. I know that our Muslim League friends
have not got an opportunity. You want another
oppoitunity to speak. j But looking to the

shortage of time, as il has been fixed that the
Home Minister would reply at 5-30 .. .

o\ faraT T 0w {AEEd AAE

at ...

SHRI S. A. KHAJA MOHIDEEN
(Tamil Nadu) : Sir, so many allegations have
been made against vs. Kindly allow Mr. Koya
to speak.
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SHRIMATI YASHODA REDDY: In
all fairness, I think they must get a chance 0
speak.

SHRI A. D. MANI : I respectfully submit,
Sir, that a Muslim League Member should be
given a chance.

SHRI BHUPESH GUPTA: 1 suggest
that Mr. Chavan may reply tomorrow.

SHR1 PITAMBER DAS: Yes, he msiy
reply tomorrow.

SHRI C. D. PANDE: Yes, he can reply
tomorrow.

SHRI BHUPESH GUPTA : The Home
Minister is tired. I think he can reply
tomorrow.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): At 6-15, Shri Khan
Abdul Gaffar Khan is to speak and we have to
wind up oy then. I request the Members to co-
operate. Let the Home Minister speak.

SHRI PITAMBER DAS: AU of us will
finish by 6-15; he can reply tomorrow.

SHRI BHUPESH GUPTA: As Shri Khan
Abdul Gaffar Khan would be addressing us at
6-15,1 do not know. . .

SHRI'Y. B. CHAVAN : I will finish before
that, much before that. I never speak for long.

SHRI PITAMBER DAS : It is not a
question of your finishing.
THE VICE-CHAIRMAN (SHRIRAM

NIWAS MIRDHA* : How long will vou take,
Mr. Chavan ?

SHRI Y. B. CHAVAN : M least I will ha\e
to take half an hour.

(Interruptions)

THE VICE-CHAIRMAN
RAM NIWAS MIRDHA) : T will give

(SHRI
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the Muslim League Member 5 minutes. Mr.
Koya, just five minutes.

sy faTFET 1 ¢ 0F ara W fAaad

L T

o faaar AT AT WY A & arEr fae
FATT TETA &I AT AGTAT AT HAT

SHRIB. V. ABDULLAH KOYA :

Mr. Vice-Chairman, Sir, among the i
numerable communal holocausts that have
occurred in the country during the last 22
years, one has to say that the one that
happened in Ahmedabad and other parts of
Gujarat is unique and unparalleled in the
matter of destruction of life and property and
the manner in which such destruction has
taken place. Though the State Government
puts the loss of life between 400 and 500,
people who have made on-the-spot studies put
it between 3,000 and 5,000. The loss of
property has been terrible. The houses of
people, particularly those of poor men, and i
numerable mosques have been want only
demolished. Besides, the business places have
been looted and destroyed; rendering
thousands upon thousands homeless. For want
of time I will not read this whole thing.

The way in which Muslim houses and
business places were picked up find destroyed
and the implements that were used for such
destruction indicate that the whole tiling was
deliberately  pre-planned. Such  planned
destruction has taken place previously in other
parts of ihe country, too. But the authorities
concerned, with their security and secret
agencies, have not been able to detect ihe
preparations in time. The Home Minister says
that he gave a warning about such matters
even in the mon'h of April or so of this year.
Yet the State Government has not done
anything to prevent such an outburst of
inhumanity. Even when the orgies burst out,
adequate and suitable action was not taken,
andvi tence was not scotched promptly. The
police made their appearance at their own
time. Even then the tragedies went for a
number of days with increased violence. Even
when tlie army, which is expected to protect
the country from internal aswellas external
aggression, came on the scene, not much
difference was created in the situation. For
several days after the appearance of the army,
the atrocities went on without
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abatement. Sir, do not all these things show
that in ot t mother country, very strange things
are happening in spite of the Government, Ce
Ural as we]] as the State, possessing ever}
paraphernalia which every other Government
in the world possesses ?

The State Go-ernment provided some camps
for the people whose houses and belongings
were destroyed and who became destitute.. But
it is learnt that adequate compensation and
rehabilita tion have not been effected. They say
that the affected people have gone home from
the camps but when their houses have been
destn yed and they have no place to go to,
where would they have gone ? It is saic that
people were forced to vacate ali cai ups and go
anywhere and that many of then have even
gone outside the State in se: rch of some
asylum or refuge. (Ttme-bel rings) Yes, Sir, 1
am coming to my la it point.

Again the same people bring in the name of
the Muslim League whenever they choose for
anything. For want of time I would oi.ly
mention the aims and objects of the Indian
Muslim League—

To uphold a id advance the prosperity,
strength and honour of the country and the
happiness of the people;

To secure a id maintain the rights of the
Muslims and other minorities; and

To promote mutual understanding,
goodwill, un ty and harmony between the
Muslims and otter com-munites of thi
country.

Can anybody sity that there is anything
harmful in the e aims and objects? Sir, people
like me 1 ave sent their sons to the war front i
iskin ; their lives. And let my friends, who
citicke and question our loyalty, judge these
things. During the days of the war with
Pakistan we never worried about tlie lives of
our kith and kin except the defence of the
country. Forgetting all tliese things, if our
loyalty is questioned, I should say, it is only
doing injustice io us.

Sir, I have done.

SHRI Y. B. CHAVAN : Mr. Vice-Chairman,
Sir, we have had nearly a two-day debatf on
what happened in Ahmedabad in the month of
September. Every member of every political
party I
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who has participated in the debate, has very
rightly condemned the very shameful episode
that took place in Ahmedabad. I am not
speaking in a spirit of replying to the debate
because that would be a wrong thing to do.
There can be nothing like a reply in  the sense
that somebody has made certain  points and
those arguments have to be demolished. It is
not in that spirit. At the same time I do not
propose to hold a brief for the State
Government or hold a brief against the State
Government. That is also not my attitude in
this debate. We have to look at this problem
as a sort of challenge to the nation. What
happened in Ahmedabad is not something
which has happened in  isolation. = What
happened in Ahmedabad is the culmination of
what was happening in  different parts of the
country, particularly  during the last two or
three years. This country had a curse  of
communal riots for decades which ultimately
resulted in  the partition  of this country.
Unfortunately the two-nation theory has
brought about the;.e poisonous trends in  this
country. After the partition we felt that we
succeeded in controlling this evil, but it
seems that we have not. The basic question
before us today is to find out why such things
are repeating again and again. In order to look
into the different communal riots that have
taken place in the last two years at Ranchi.
Allahabad, some incidents in Jammu
and Kashmir, Maharashtra etc.. the
Government of India appointed a commission.
We  thought there should be a commission
which would go into all these matters so
that when it gave its assessment and views,
we would possibly  have a very  correct
analysis of the situation. And that com-
mission  is going into these series of dis-
turbances and it is submitting its reports also.
My main point is that these unfortunate thing;
have again  started  in Ahmedabad. ! do
not propose to go into the genesis of what
exactly happened because this is again a
matter for inquiry by the Supreme Court
Judge and two other Judges who are assisting
him in Ahmedabad. I do not want to say
something which possibly should be  consi-
dered as a sort of interference in  the actual
inquiry. But 1 will certainly give some broad
sequence of events that took place in
Ahmedabad. Some honourable Members did
make a mention of a certain communication
which the Government of India sent to the
Government of Gujarat in  the month  of
April. I had myself made a reference to that in
one of the
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meetings of the Consultative Committee
which took place last month here. As you
know, the Home  Ministry has res-
ponsibility for any things and one of them
1S preventing communal trouble.
Naturally, after the Ranchi  trouble
the Home Ministry has made it its res-
ponsibility to get  information about
the incidents that are taking place in
diffe/ent States and to objectively
analyse those incidents and judge the
trends to guide the State Governments,
if it can, or at least to keep itself informed
about what is happening. It so happened
that from November, 1968 onwards
unfortunately a series of incidents took

place in Gujarat. Veraval  was one of
them. It was not as big as  Ahmedabad,
but it was certainly a serious  incidence.

Snme three or four other incidents also
took place. From this distance one can
view this matter more  dispassionately
and objectively. We thought that it was
rather an unusual trend in  Gujarat and
that it would be much better if we
informed the State Government.  This
was how we felt about it. So, really
speaking, this was an assessment that we
made of the situation in Gujarat.  And
we informed them in the month of April.
But that was about the incidents that took
place before the month of April
From November, 1968 onwards, up to
March, 1969. When 1 gave this
mfofrmatlon (Interruptions)... we did not

0 put the Government of Gujarat na
sort of dock. I was asked for
information about certain facts which 1
gave. I cannot say that we had
any information about what was likely
to happen in September in Ahmedabad,
or that we had warned them ... ( Inter-
ruptions). It is also a fact that  some
MemSers did mike a reference to certain
incidents that took place in  Ahmeda-
bad. One was about Kuran the other
about Ramayan .. .

SHR' S. D. MISRA. » May I know from
the honourable Home Minister whethe-the
circular that has been mentioned here was
a genera] circular to all the States or was
meant only for Gujarat ?

SHRI Y. B. CHAVAN : No. I am
telling you that we send general circulars
ta all the States. At the same time I
have myself wri'.ten to the
Caef Ministers a sort of general

letter about the situation. But this parti-
cular communication which went from

e Home Ministry was meant for the
overnment of Gujarat only because . . .
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SHRI M. M. DHARIA : (Maharashtra)
; What was the reply?

SHRI Y. B. CHAVAN : To this there
was no reply., May be, an
acknowledgement might have come.

AN HON. MEMBER : Did you solicit
any?

SHR1 Y. B. CHAVAN i No, we did not
solicit any reply. We would have been
glad if we had received a reply. We were
only pointing towards a certain situation
which was taking shape there and we
thought it was much better that we shared
our concern with the Government of
Gujarat. But 1 am not saying this to put
any blame a! the doors of the Government
of Gujarat. That is not the spirit in which I
look at it. At (he same time, naturally this
honourable House could hold me res-
ponsible, could hold the Home Ministry
responsible, to come and explain metters
about certain unusual things that have
happened. Naturally people are critical
about the Gujarat Governmeat. I would
request Members not to be so sensitive gt
the situation that hrs arisen. People are
bound to ask questions and we are bound
to come and give replies about this matter.
But it is no use getting rather sensitive in
these matters. I have mentioned the
particular events in sequence.
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Now. let us come to what happened on
18th. I do not want to repeat the eame
thing attain. Ther; was the unfortunate
incident about the Urs and (he procession
which had a chain reaction wir ch
ultimately led to the eruption of
communal riots on 19th, even on 20ih,
21st. 22nd. One Member asked me as to
exactly what the time was when the army
came in. I think one of the Members from
Gujarat asked me that question. Naturally
all tbe evidence on this point will come
before the inquiry commission. Subject to
correction, I am giving my piece of
information.

On the 19th the Gujarat Government
merely alerted the Army by saying that it
is quite possible that they may require the
help of the Army. As a matter of fact a
proper demand for the Army was made on
the night of the 20th. The Army units
were in Jamnagar and some other distant
places, they left those places and reached
Ahmedabad on the
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21st morning at about 10 or 10-30 and
they were in \ option by about 1-30
or 2 o'clock. 1 aust say after that things
were  brought under control.  When
1 wen; to Ali njJabad two or tnree
days later, t! e entire co-ordination
was in the heads of the Array and
other forces ilso which were sent
there by the G vernment of India. The
Gujarat Govern dent aho asked for some
assistance from he Government of India
and we of our

seat sone battalions
of CRP and BSF and tney rea
ched tnere nex. day So
the local police, the BSF, CRP and

the Army were ooking after the arrange
ments in Ahmec abad for the rest of tne

time. Even n >w the Army continues
to be present in Ahmedabad. Well,
despite ali thee arrangements it i ;>

fact that the wo st had already happened.
Now there ai a differences of opinion
with regard to ihe figures of the dead
persons. The hen. Member, Shri Bhupesh
Gupta, has estimated it to be 3000 and
some o'hers hive estimated it to be
about 2000. Whatever information
I got from the Government of Gujarat
in this matter based on their records
I have already mentioned in the Statement
that I laid on ihe Table of the House.
Bit some peopl- are still insisting that...

SHRI A. D. MANi i What is the Army's est

SHRI Y. B. CHAVAN : The Army has not
made it own assessment because it was not
supposed to make this  assessment.
[Interrupt.ons) As thi. very serious m. Iter, I
will stand by my statement but ihe hon.
Member has got any specif, information, I
would appeal to him :0 supply it to me.

SHRI BHUP1 SH GUPTA i Sir, everything
has been si pplied to the Government of India
in the form of a Memorandum.

SHRI Y. B. CHAVAN I I am making one
more suggestion to you that you make this info
mation available to the Enquiry Comm ssion
also. That would be mucn better “ecause it is
very difficult for me to verif' all the statements
that are made here. When an Enquiry Com-
mission is instituted, it is much better that this
information is supplied to it. But at the sam :
time, Sir, I must make one point that I
personally feel that these figures are
exaggerated figures. This is the one comment
which I must
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put on record that these statements tend to be
rather exaggerated. Mr. Bhupesh Gupta goes
to a further exient and says that a large number
of bodies were not sent to the hospitals at all
and they were directly taken to the cremation
grounds or the burial grounds. Well, these are
very serious matters if they are true and if
there is any reliable evidence in this matter, it
must be made available to the Enquiry
Commission because this is exactly what the

enquiry Commission is  expected to
examine.
As far as the loss of human life is

concerned, it is very, tragic. Even according to
the information of the Gujarat Government a
very large number of

les have taken place. It is something
abnormal. Some hon. Members did make a
mention that instances nave happened in
Gujarat wnich have not occurred in oiher
places— such type of instances—before. But
one riot takes place whicii surpasses all the
dots occurring in other places. Just
imagine

hvm 400 people being killed ruthlessly
and the manner in which they were killed; 1
think such a thing is certainly a matter of
shame for this country.

About the other losses. Sir. when I went
round, I was terribly shocked. A large number
of shops of both the communities were burnt.
There were burnt shops of the Muslims as also
cf Sindhis and otl'er people. 1 also saw some
mosques that were burned down. I must say
that the feelings of the Muslims naturally must
have been very badly hurt on those
occasions.

Sir I would be doing injustice to the people
of Ahmedabad if I do not mention one thing. In
my tour of Ahmedabad I saw cases of terrible
tragedies, worst enmity between the Hindus
and Muslims, but at the same time I also came
across mobhallas of poor people, both Muslims
and Hindus, living together peacefully
throughout this period of eruption of communal
riots in Ahmedabad. So this is the real hope of
this country that even in this madness there is a
feeling of humanity among the different com-
munities. The Muslims called on me and said
"Here are the Hindu minorities in this mohalla:
better come and talk to these people." 1 saw
that in the Muslim maj'ority areas there were a
few Hindus who were protected and in the
Hindu majority localities there were seme
Muslims who were protected. We saw these
things
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a silver lining in the whole situation.

Now, Sir, Members were concerned
aboi't the rehabilitation ot" these people.
In the two or three days I was there, [ saw
that the Government of Gujarat was trying
its best but the problem was formidable. I
remember having seen one of the camps;
it was popularly known <.s the police
Stadium Camp. There were more than 10
thousand people; it looked like a
yatra.

SHRI BHUPESH GUPTA : Jamalpur?
The Muslim majority protected the
Hindus there.

SHRI Y. B. CHAVAN : This is what |
was rclerring to.

SHRI BHUPESH GUPTA: Today
these minority community people are
subjected to police terror.

SHRI Y. B. CHAVAN : Sir, I was
saying that ihe refugee problem was a
very terrible problem, because that shows
the feeling of insecurity among the
minorities.

{Interruptions)

Later on there was one controversy to
which reference was made by some hon.
Member; it was about the visit of the
Deputy Minister, Mr. Salesm. (Interruption)
He has not submitted a report to me but he|
came and reported to me what happened
in Ahmedabad. He did not send me any|
written report. Possibly he must have
written to the Prime Minister but he came
and told me all about what happened. It
was such a huge task to look after so
many persons in the camp. That was the
explanation of the Gujarat Government.
Some members wanted to go to their
home-towns. But Mr. Saleem also heard
that some people were being forced to go
away.

6P-M.

That is why he wanted to check this
situation along with some other members
who were with him. He went to the places
and talked to some people. According to
him there were some people who felt that
they were being compelled to go. So he
persuaded the local authorities to take
them back to the camp. This is what
happened. And then, this has created a
misunderstanding between the local
administration and Mr. Mohammed
Yunus Saleem. But I do not think, as far
as I can see, that he had .done anything
wrong there. Only because
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he happens to be a Muslim he went to
places where the Muslim minority were in
difficulty, ana if he tried to be a little more
sympathetic towards the Muslim minority,
there should be a sense of appreciation
about it.

SHRI S. N. MISHRA : Is it the only
point on which the complaint has come to
the Government of India ?

SHRIY. B. CHAVAN : Yes.

SHRI S. N. MISHRA : These were
many more points against Mr. Yunus
Saleem.

SHRIY. B. CHAVAN: 1 am talking
about the information that reached me and
I really wanted to know from Mr. Yunus
Saleem. But to take this position is not
right. Really speaking, there ought to have
been greater appreciation of the fact that
here 1s somebody who has come all the
way from Delhi. Only because he happens
to be a Muslim and a Minister or a Deputy
Minister of the Government of India . .

AN HON. MEMBER : Yes it made all
the difference.

SHRI Y. B. CHAVAN : That was not
the attitude of the Gujarat Government
but it is the attitude taken by some of the
Members here. (Interruptions) I am sure
the Gujarat Government treated them
well. They gave them all the co-operation
and assistance. (Interruptions) I have no
doubt about it. I am only commenting on
the attitude of some Members here.

SHRI C. D. PANDE : May I know
whether the Gujarat Governmant has
written to the Government of India about
his visit, about the evil effects thereof? It
should be clearly said whether the
Government of India received any inti-
mation about his activities there. That is
the main thing.

SHRI Y. B. CHAVAN : Well, at least
personally I have not received any letter
as such. (Interruptions) At least I do not
remeber to have received such letters. If I
have received any such letter, I do not
know. At least I have no specific memory
of having received a letter making any
specific allegations against any Minister
as such.

SHRI K. S. CHAVDA : On a point of
explanation.

SHRI Y. B. CHAVAN : No, I don't
yield on".this point. Please sit down.
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SHRI S. N. MISHRA : Can the imputation
be made against any Member that it was on
communal grounds that the complaints were
made against the Deputy Minister ? Because
the complaints had also been made by the
State Government, which cannot be charged
with any kind of communalism, it would be
highly wunfair, I think, to make any
imputation against any Member.

(Interruptions)

SHRIY.B. CHAVAN :I amnot
talking like that and I am not making any
allegation against anybody. I am merely
giving the facts as I know them; nothing
more than that.

(Interruptions)

Why don't you listen ? Sir, I do not want to
go into the details of what happened there.
Really speaking, the most important matter
which concerns this hon. House is how do we
deal with this problem. That ultimately
is the basic problem. What happened in
Ahmedabad may happen anywhere in  the
country. I  cannot say that other places are
very holy places and it has only happened in
Ahmedabad because it is Ahmedabad. It is
not so. The conditions in the country are
such that it can happend anywhere. And we
are to find out how is it that these things are
happening and what is the root cause of this
matter. There I must say that we will have to
search our own hearts for that. Some
Members did say that there is a suspicion
about the Muslims. I was rather surprised to
hear the speech of my hon. friend, Mr.
Chagla, because I have great regard for him
and for his secular attitude in these matters.
But I must say the way he presented the
question certainly does not help to solve
the problem. He said that he has many Hindu
friends who think that there is a suspicion
against the Muslims because they are not
Indians or they are not loyal to India. That is
the suspicion. Only because some people have
a suspicion, could it be taken as a matter of
fact? Having a complex of suspicion is not a
sign  of health, mental health; 1 mean, the
people who are having the suspicion must be
given the treatment. It is not expected that
those people against whom  he has suspicion
musl come and plead with  him. When this
argument about Indianising the Muslims is
being made, I must say that this is the worst
that can happen in this country When we
say that Indian Muslims required to be
Indianised, it means yoi
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presume that they are not Indians. And :reating
this type of feeling against a large minority of
India is the greatest crime that can be
committed in this country. There may be
individuals here and there— I do not say there
are none. There may be unpatriotic people
among the Hindus also. We all know that. May
be there are some Muslims also who are unpa-
triotic. But are we going to take these
exceptional cases and brand a whole
community as unpatriotic and anti-national ?
Sir, this attitude is the basic cause of this thing.
We have created a sort of a big divide in the
minds of Hindus and Muslims that only the
Hindus are very national and those who are not
Hindus are not national. Once we create this
feeling, ultimately Ahmedabads are bound to
happen.

Sir, after this the National Integration Council
met;  the Standing Committee met, and they
considered this question. And the basic cause
they have emphasised is this, and they have
suggested very important solutions  for this.
They have suggested that it is much better
that all the political parties in this country,
whether they are secular or whether they are
non-secular, whether they are communal or
whatever they are, must undertake to take the
responsibility of having a joint campaign, a
mass campaign, to educate the minds of
people. As I said, also this problem can be
handled at two levels. One is at the
administrative level. I do not think it is
necessary for me to go into the details of
administrative measures because, according to
me, there is always a failure of the
administration whenever there is a communal
riot. I mean, it cannot be said that there was
no failure on the part of the administration.
There is always the failure of the administration
and the only way of stopping communal riots is
to prevent them. They must be prevented from
happening. Once a communal riot starts, it is
always the case that ina couple of days worse
things happen, and then the administration
gets into the position to look after itself and
look after the aftermath of these riots. So, if
there is proper intelligence about what is
happening, if there is no complacency and
there is the attitude of taking note and
cognizance of the matters which are happening
around, and of acting firmly at the very
beginning, I am sure the riots would never take

place. Wherever the administrtion  has not
shown this uprightness and this alertness,
communal riots have erupted in the worst

form.
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There are many other things also but along
with these administrative measures the most
important thing that has to be done ia this
country is for the leaders of pablic opinion,
particularly political leadership, to take the
responsioility of educating the minds of people.
I have no doubt that the only thing that is res-
ponsible for the communal riots is the
connvmal politics in this country. It is either
Hindu communal politics or it is Muslim
communal politics. T don't say it is a one-sided
affair. Obviously this is certainly fair and
therefore we have to take note of this particular
aspect and see that this communal attitude in
politics is completely eradicated. This alone
will know it is not going to be a very quick
process. It is going to be a very slow process
which will take years. But unless we make a
beginning this will never happen.

SHRi AKBAR ALT KHAN (Andhra
Pradesh) : You make a programme.

SHRJ Y. B. CHAVAN: That is why a
decision has been reached with al! the political
parties. I am very glad that all the political
partie? which attended that conference—we
called a conference of all the political parties—
everyone including the Muslim League,
Musha-warat, even Jana Sangh and other
people who came to argue ultimately agreed to
one thing namely that they will join a joint
campaign. A sort of organisational committee
is being appjinted which will go into the
question of preparing a programme and starting
this joint campaign.

SHRI AKBAR ALI KHAN: In every State.

SHRI Y. B. CHAVAN: The idea is to start
in the capital of every State to begin with and
then possibly it can go downwards also.

SHRI BHUPESH GUPTA: The conference
unanimously  rejected the theory of
Indianisation.

SHRI Y. B. CHAVAN : Whatever they
rejected, they have all agreed to participate in
the joint campaign. As long as they have done
that it is enough.

SHRI S. D. MISRA : What does the Home
Minister think of politicians demanding votes
on communal basis, on caste basis ?
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SHRI Y. B. CHAVAN : I do not know; we
have not yet known politicians who do not do
this.

SHRI GANESH I LAL CHAUDHARY
(Uttar Pradesh) : What is your reaction to this
?

SHRI Y. B. CHAVAN : I would request
everyone to search his own heart about it to
see if he has not made use of religion, caste
and other things for getting votes.

SHRI BHUPESH GUPTA: You are
asking us to search our hearts but some have
become heartless.

SHRI Y. B. CHAVAN : Tf T have to give
judgment on ths particular type of politicians
possibly we will have to give judgment about
all of us. It is not necessary for me to do so.

Sir, I will not say more because I had
promised that I will not go beyond 6.15. The
purpose of this debate was to underline the
poisonous situation that is developing in the
country and the result of the debate will be
good if we succeed in creating a feeling in the
country that every person in the country, to
whichever caste, to whichever religion, to
whichever region, Iv* may belong, is an Indian
citizen with full rights of protection and all the
facilities that a citizen is entitled to get. If we
create that feeling I am sure this poisonous
atmosphere will be completely eliminated.

Thank you very much.

SHRI BHUPESH GUPTA:
question.

Sir, one

SHRI S. D. MISRA : I would also like to
put one question.

THE VICE-CHAIRMAN (SHR1
RAM NIWAS MIRDHA): Mr. Mani, have
you got anything to say after this full debate ?

SHRI A. D. MANI : I only want to thank all
the hon. Members who have taken part in the
debate.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) The House stands
adjourned till 11.00 a.m. tomorrow.

The House then adjourned at
thirteen minutes past six of the clock
till eleven of the clock on Tuesday,

25th
November, 1969.



